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in The Central Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
APPLLCATION NO. / 	 OF 199 

H 	Applicant(s) ,'1/c 	e- 

Respondentt(s) L"L'7'oiv 

Advocate for Applicant(s)  
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Advocate for Respondent(s) 
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of the Tribuna' 

Present : 
Hon'ble Mr.A.K. Misra, 

Judicial Member. 

Issue notice to the respondents 
to show cause as to why the applica-

-tion should not be admitted.Returnable 

by 23.6.00. 
Considered the prayer for interim 

relief. The operation of the impugned 
letter tedW;499 (Annexure-7)issued 

bytbe.respOndeflts is hereby stayed. 
Issue notice to the respondents 

.to show cause as to why the interim 
order should not be made absolute till 
disposal of the case. Returnable by 

23.6.00. •  
List on 23.6.00 for consideration 

of admission. 

Member (J) 
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Order of the Trbua1 
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• 	 Iwo, 

Present : Hon'ble Mr.S.Biswas, 
-drninistrative Wrnber. 

• - None for the applicant. Mr.A.Deb 

Roy, learned Sr CGSC is present. The 

case is adjourned and posted for 

adrn(cion on 7.8.CO. 
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present : The FIon'ble Mr Justice D.N. 
Cliowdhury, Vice-Chairman. 

List on 22.9.2000 for admission 

on the prayer of Mr U.K.Gbami,1earnE 

C ouns e 1 for the applicant. 

Vice -Chajrm 

Heard Mr.B.K.Sharma learned couns 

for the applicant and Mr.A.Deb Roy, Sr 

.S.C. for the respondents. 

Application is admitted. No fres 

nbtice be Issued. List 	along with i 

other cases as already fixed. In thef\ 
meantime the interim order dated 
17.5.2000 shall, r -nainpperative.1'  

Vice-Chaj 
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Notes of the Registry 	Date 	Order of the Tribunal 

5612000 List On 11.12.00 for hear3- 

ViceCrmafl 
........ 

11.12.00 Heard learned counsel for the parties. 

Hearing concluded. Judgement delivered in open 

court, kept in separate sheets. The application 

. 
is disposed of no costs. 

H . 

, 	 / 	" . M'émber 	 Vice-Chairman 

trd . 

wit, / 	/ 	 C 	- 

10..3.20t List bef ore the available Divisi 

Bench in the monx,11 of My, for heaDing.' 
. 
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27.8.200 present: The Hon'ble Shri D.C.Verma' 
Vice-Chairman (J). 

The Hon'ble Shri K.V.Prahladan 
Member. 

Adjourned and listed be±ore the '• 

next DivisThn Bench. 

Member (A) 	 Vice-Chairman 
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O.A, 1550f 2000 

__----% Order of the Tubu nail 

L6.9.04 I 

a9.9.04. 

On the request of learned counsel 

for both the parties stand over to 

29.9.04 for hearing.. 

6Z., 
H er 	 Vice-'Chajri,ian 

On the request of learned counsel 

for the applicant stand over to 22nd 
Nov, 2004 for hearing. 

Mnber 	 Vjce-.Chct irman 

irn 
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List on 17.1.2005 for hearing. 

Member (A) 

Present: The Hon'ble Mr.M.K. Gupta, 
Judicial Member. 

The Hcii'ble Mr. K.V. Pihladan, 
Adm in tstrative Member. 

Request received from Mr. A. 

Ahmed, learned counsel for the applicant 

indicating that because ofpernal ground 

he would not be able to al±end the Couit-

today. Similarly, Mr. S. Sarma, learned 

counselforthe applicant appearing in O.A. 

o. 15/00 and 201/00 states that he has /C 

receivef certain instructions from the 

S 	applicant. Normaily, w eamnotg=tsuch 

request, more so, when the r.aatters were 

( remanded back from the Ho&blle Gauhati 

/ High Court. As a matter D 	L on tile 

prayer, alithe cases be listed on 03.03 .2005. 

S  O
er  (A) 	 IMI e br(J) 

mb 
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Ntesof Eh 	T3 	! 	r )of the Thtbuna  

3 3.2005Present Hon able Justice Shri G .  
Sivarajan, Vice-Chairman 

• 	
•; 	 • 	 Hon'ble Shri K.V. Prahldan, 

' 	 I 	 Administrative Member. 

At the request of the learred 

Standing Counsel appearing for the 

respondents, the  case is adjourned to 

7.3.2005. - EJ 

• 	
•1 	

H 
• 	 Member 	 Vice-Chairman 

I 

Present: Hon 4  ble Mr.Justjce G. Sivara- 

jan, Vice-Chairman 

Hori 4 bie Mr.K.V.Prahladari,. 

Hember(Z) 

At thb request of learned 

counsel for the parties case is 
adjourned to 2,?.3r05'. 

'~i c e- C ha Irfma n 

Present $ The Hon•ble Mr. Justice 0. 
ivarajan. Vice'.Chairman. 

The Honble Mr. K.V. 
Prahiadan. Member (A). 

Heard Hr.U.K.Nair. learned 
counsel for the applicants and also 
d ir. .ic. Chaudhuri. learned Addi. C. 
G,s.c# for the respondents .assiated 

y. Ms. U. Da$. learned Addi. C.G.S.C, 
for the respondents. / 

Hearing concluded. Orders 

I reserved. 

I 
Member (A) 	 Vice-Chairman- 

n km 

7 3 • Os. 

im 

22.03.2005 
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.CENTRL ADMINI$TRATD)E TRIBUNAL 
GUWAHATI BENCH. 

No4 ,155j'2O00 
 o Of le*k

and 
O.A. No. 201/2000 

12.12.2000 
DATE OF DECISION 

SrisukantaChakrabortyLOA No.155/2000 	PETITIONER(S) 
Sri .Bhakta Bahadur Chettrj (O.A. No. 201/2000) 

Mr. B.K. Sharma. 	
ADVATE FOR TFU 
PETITIONER(S) 

VERSUS - 

Union of India & Ors. 	 RESPONDENT(S) 

Mr. A.Deb Roy, Sr. C.G.S.C.(O.a. 155/2000) ADVOCATE FOR THE 
201/2?0NDENTS 

THE HON'BLE MR. JUSTICE D.N.CHOWDHURY, VICE-CHAI*IAN. 

THE HON'BLE MR. M.P.SINGH, MEMBER(p), 	
0 

Whether Reporters of local papers rnay be allowed to see the 
judgment ? 

To be refrred to the Reporter or not 7 

VThether their Lordships wish to see the fair copy of the 
judgment ? 

40 Whether the judgment is to be ciculated to the other Benches 

Judgment delivered by Hon'ble Vice-Chairman. 



4 
CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Origani Application No.155 of 2000 

--And 

Original Application No. 201 of 2000 

Date of decision : This the 12th day of December, 2000. 

Hon'ble Mr. Justice D. N. Chowdhury, Vice-Chairman. 

Hon'ble Mr. M.P.Singh, Member (A)). 

O.A. No. 155 of 2000. 

Shri. Sukanta Chakraborty 
MES No. 243601, 
Electrician Skilled 
0/0 Garrison Engineer s  
869 EWS,-C/O 99 APO and 137 Ors. 

By Advocate Mr. B.K.Sharma 	
.Applicants 

-versus- 

The Union of India and Others 	
... Respondents 

By Advocate Mr. A. Deb Roy, Sr. C.G.S.C. 

O.A. No. 201 of 2000 

Shri Bhakta Bahadur Chettri 
MES No. 242664 
FGM 
0/0 the Asstt. Garrison Enginer (E/M), 
869 Engineer Works Section (EWS), 
C/o 99 APO 	and 26 Ors. 

...Applicants 
By Advocate Mr. B.K.Sharma 

-versus- 

Union of India & Ors. 

Respondents 

By Advocate Mr. B.S. Basumatary, Addi. C.G.S.C. 

ORDER ( ORAL) 

:CHOHuRy J. ,( v.cJ. 

These two applications involve similar facts 

and common question of law and accordingly these two 

.

cases were taken up together for disposal. The cause of 

action as well as the relief sought for are similar in 

Contd.. 
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nature and accordingly aplicants were granted leave for 

invoking Rule 4 (5) (a) of the Central Adminisitrtive 

Tribunal 	(Procedure) Rules, 	1987. 

2. 	In O.A. 	Nos. 	170/99, 	202/99, 	319/99, 	179/2000 

276/2000 and 22412000 the question of entitlement of Field 

Service Concession was 	taken 	into consideration 	and we 

have ordered upon considering aforementioned cases as per 

the 	judgement 	of 	the Tribunal 	in 	O.A. 	Nos. 	124/95 	and 

125/95 finally disposed of by the Supreme Court holding 

that the applicants would be entitled for Field Service 

Concession. 	These applications 	are also suarely covered 

by the 	aforesaid 	judgements 	and 	therefore 	they 	would 

also 	be 	entitled 	for 	Field 	Service 	Concession 	in 	the 

light of the order passed in O.A. Nos. 170/99, 	202/99, 

319/99, 	179/2000, 	276/2000 and 224/2000. Accordingly res- 

pondents are directed to pay Field Service Concessions to 

the applicants as per decision 	rendered in the aforesaid 

cases and the measures taken for 'recovery of the Field 

Service Concession are set aside. 	In these applications 

the 	other 	prayer 	of 	the 	applicants 	relating 	to 	the 

payment 	of 	Special 	Compensatory 	Allowance 	(Remote 

Locality).The 	Supreme Court in Civil Appeal No. 	1572 of 

1997 	(Arising out of 	S.L.P. 	(Civil) 	No. 	14088 	of 	1996)), 

it 	was held that the defence civilian personnel deployed 

at 	the 	border 	area 	for 	support 	of 	operational 

requirement, 	they 	face 	the 	imminent 	hostilities 

supporting 	the 	army 	personnel 	deployed 	there. 

/ Necessarily, 	they 	alone 	require 	the 	double 	payment 	as 
/ 

orderred by the 	Government but they cannot be deprived 

of the same since they are facing imminent hostilites in 

hilly 	area 	risking 	their 	lives 	as 	envisaged 	in 	the 

proceedings of the Army dated 31.1.1994. But the modified 

Field Area, 	in 	otherwords, 	in 	the 	defence 	terminology, 

Contd... 
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Barracks in that area is a lesser risking area hence they 

shall not be entitled to double payment. 

3. 	Upon hearing the learned counsel for the applicants 

Mr. B.K.Sharma and Mr. A. Deb Roy, Sr. C.G.S.C. and Mr. B.S. 

Basumatary, Addl. C.G.S.C. for the respondents we are of 

the view that the matter relates to ascertainment of the 

fact as to whether the applicants are/were deplyed at the 

border area for support of the operational, requirement and 

are/were in the field area and not in the lower danter area 

at the billets. Since it is a question of evaluation of 

facts, we leave the matter to the respondent to find out 

whether the applicants are/were deployed at the Border Area 

of the Operational requirement and they were in the fielqd 

area and not in the lesser risking area like barracks. In 

the event on assessment of facts, the Respondent finds that 

the applicants are/were engaged at the frontier area for 

backing up the operational needs and are/were in the Field 

area and not in the less risky zone, the respondents are 

ordered to take prompt steps for paying the Special 

Compensatory (Remote Locality) Allowance. We accordingly 

direct the Respondents to determine the entitlement of. the 

applicants at the earliest instance. 

4. 	With the directions made above, the applications are 

disposed of. There shall, however, be no order as to costs. 

trd 

(M.P.SINGH) 
Member(A) 

(D.N.CHOWDHURY) 
Vice-Chairman 



I). 	CIVIL RULE NO.5614 OF 1998 

Union of India, 
represented by the 
Secretary to the 
Govt. of India, 
Ministry of Defence, 
New Delhi. 

The Commanding Officer, 
50 COY, ASC(supply) Type-C, 
C/O 99AP0 

-Versus- 

1. UllaGouda 

2, Hem Raj 

AUdhU 

Padmalbha 

5 	penchachanidhi / 

Harirnuli 

Gundicha Naik 

Kirten Gouda 

9., Dev Raj 

Nangalu Behara 

Dandapafli Naik 

12. ,  Bhirgu Nath 
l i t  

Khadal Gouda 

Fadda Naik 

Rarnchander 

Suresh La]. Laretha 

Sukuru Naik 

Soma Naik 

19 • RazdeV Chouhan 

20, Sirpat Ram 

21. Rain Prasad 

22, Pannu Behara 

Ekat Rain 

Bipra'SahU 

BipraRawat 

26, LingaNaik 

P etitiOner8 

AW 

Contd.. . . ,p/2. 
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,AiE HIGH COURT OF Jj$SAM* N1ALAND$ MF3HALAYA$ 

\. 0 24ANIPUR* MI ZORAMi TRIPURA & ARUNACHAL PRADESH) 
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Raghu Rath 

Cypri. an 

Day anidhi 

Baj. Karan 

Ram Kishan 

Barunda Sahu 

AChche Lal Rai 

Santosh Kumar 

Som Hariya 

Barunda Naik 
37, Bhimu Naik 

38. Smt. Kalawatj 

Din&andhu Naik 

Rain Briksh ,  

Rain Semujh 

Subhash Siugh 

43 	Kali Sahu 
44. Surinder Sahu 

V.I(.Pjulaj 

Harkhit 

47. Rodha Rain 

48, Ramchandar Gouda 
49 6 . Badyadhr 

Ili 
Mangalu Pradhan 

Uday Rath 

Laidhar 

• 
53 *  Murarj Prasad 

!. 54. Pitarnbar 

55, Bahari. Ram 

56. SatJ. Rain 

Girdhrj Mandaj. 
I:. Hardev Rain 

59 	Rainanna 
60 • Rain Narayan 
61 	Jay Prakash Ram 

62. Ram Badan 

63, Tribhuban 

Roop Rain 
Ganga Saran 

Pannu Pradhan 

\ 

1• 

	 Contd..60.P/3. 
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Versus 
 243646 Sri Gadadhar Bania 
 243801 Sri W.Megha Singh 
 237716 Sri P.K.Houn Roy 
 243681 Sri S.Marigj Singh 
 243744 Sri Andrewi]. 
 238104 Sri C.M.Ma]ljck 
 423671 Sri K.K.Sharma 
 243889 Sri M.L.Kaipibay 

I. 

I : 

Petitioners 

........P/4. 

- - mi 

416 

3 

'L 	).d',. Shanjcar Thakur 

8. Rain P ra sad 

Ram Shankar 

R.IC.Chetrj 

71 • Imtj Tamsu Jamir 

S.K.pauj 

Motjlj 

Mouj dar 

Rarnesr 

Subhas Tell. 

P.P.Yadav 

Dibakar Gouda 

R.P.Sarah 

Hamjd Mohd. 

Tri].ok Nath 

R.N.Gouda 

Om Prakash Gupta 
84 • Kedar 

85. Rajender 

AU serving in the Office of the 
Commanding Officer, so coy ASC  
(Supply) Type..c, C/O 99 APO. 

U 

3' 

• : 

..••• Respondents 

II), 	WRIT PETITION(C) NO.1685 OF 2001 

Union of Ifldj,, 
represented by the Secretary, 
Miisty of Defence * New Delhi. 
The Controller of Defence 
ACcounts, UDHYAN VIMAR, 
NAREjc, Guwahati.. 781171. 

The Garrison Engineer, 
869 Engineering Workshop, 
C/o 99 APO. 

Am 

4 

I 
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• ( 	.,: 	 . 243672 Sri 	. Sunil Singh 

	

lop 	 ,t[o. 238326 Sri Vishnu Prabhat 

220356 Sri Ishar Bhagat 

238291 Sri N.Shridharan  

238339 Sri M.Ekka 

243679 Sri C.Lotha 

243545 Sri L.Dolley 

243911 Sri t.D.singh 

220211 Sri Sunil Deb 

238497 Sri N.Ramachandran  
238937 Sri KPC Nair 

228252 Sri Shiv Singh 

	

• 	21. 238516 Sri Padina Bahadur 
238028 Sri Motil5j 

220338 Sri H.Hannifa 

229336 Sri B.B.Thotai 
• 	25. 220304 Sri Singh Bahadur 

220244 Sri Bhubanegwar Rain 
243698 Sri Kailash Patra 

238358 Sri Ram Prasad Horizan 
243641 Sri G.MUU Swainy 

309 243622 Sri S.K.Rana 

243617 Sri Bhakta Bahadur 

243922 Sri H.Kan Sinch 

33, 243643 Sri Till Bahadur 

340 243603 Sri Dadhi Rain Daha]. 

243882 Sri K.K.Das 

243921 Sri Mayangken 

243683 Sri Adhik Lal Mandaj. 

238042 Sri A.P.Kuar 

243693 Sri J.S.Wjnner 

243846 Sri A.S.Wungnaoyo 

	

• 	41. 243434 Sri Gobind Singh 

237988 Sri J.N.Thakur 
243936 Sri Ch. Kaingaxnang 

243588 Sri La.]. Mohan Des 

220270 Sri Shriram Sharma 

243775 Sri Rain Nawa]. 

220227 Sri Rain Prit 

220266 Sri Vidyanand Thakur 

243798 Sri Atovi Sema 

243644 Sri Lenpao Vaiphei 

238011 Sri M.S.Hcqe 

Contd.....p/5.  
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74, 
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238378 Sri Shyarnbjharj 
220222 Sri Chondragora 
220342 Sri P-C,Pradhan  
243522 Sri Aga Rengma 
243611 Sri Prem La]. 
220251 Sri Usit Mohoto 
238033 Sri Son Bahadur 
243624 Sri Anevajfaj 
243914 Sri Thanggen Vaiphei 
243821 Sri Manglenjao Singh 
243435 Sri Thangkhoon 
243823 Sri Flechon Changloi 
3891 Sri Mohamrnad Rahim 
220311 Sri M.D.Rasuj 
243751 Sri Nanda Bahadur 
243591 Sri Shavire Hussain 
243680 Sri. Harirain Chauhan 
237840 Sri S.Neog 
243433 Sri Sieminthang 
243610 Sri Sankar Das 
238511 Sri R.D.Das 
243842 Sri L.Lhouvtj 
243783 Sri VeRuivah  
243911 Sri A*Konyak S  

243943 Sri Soinej].a]. 
243923 Sri DU1a1 Shome 
243601 Sri Khuplasn 
220162 Sri J.B.Thapa 
242925 Sri Huriang Zeling 
243555 Sri A.S.Markonj 

Petitioners in 
OA No.170/99 

Kr 
S 

000 

70 Deba DaS Bhattacharjee 
2 Budhia Patra 
7 Hari Mar Rain 
10 Sarvadeb 
15 N.Kakotj 
16 D.Upadhyay 
14 K.K.Talukdar 

* 	- 	 - CA 

S.C.Ram 
60 S.B.Sherpa 
68 Dal Bahadur 
69 K.K.Paul 
51 T.Ali 
48 Sarada 
14007205 P.R,Borah 
14691330 Mrs.Ri.na Roy 
NIP 470 D.Gogoi 
NIP 37 Tuni Das 
NIP 36 Venkatiya 
NIP 42 Prayag 
NIP 68 Rajendra Rajak 
NIP 52 Nathunj Thakur 
NIP 35 Mesg R.Boro 

01. 
02, 
03. 

 
 
 
 

08, 
 
 
 

12, 
 
 
 

16, 
 
 
 
 
 

22, 

II:
UO 

	 2 3. 

- 

2 *.#. 

1M 

aicunti Devl WfO Late Suku]. Roy 	 U 

... Petitioner in 
OA No.202/99 

oii. 243506 Shri Krishna Sinha 
0. 237851 Shri S.K.Nair.  
03. 243530 Shri S.C.Das 

... Contd...P/6. 
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1 04. 243739 
05. 243767 
06 c  243512 
07. 238008 
08. •  238142 

228628 
243737 

11 237837 
237883 
220308 
243899 
243738 
243515 
243626 
228740 
220153 
237925 
237890 
243741 
238016 
238014 
237928 
238491 
237892 
238238 
220274 
243736 
220213 
238382 
243412 
243498 
220064 
237688 
243820 
238363 

39, 220109 
220113 
243787 
237886 
237997 
237891 5 
243767 s 
237877 s 
243730 5 
220282 s 
237876 
237906 s 
243491 s 
243496 s 
243762 
237472 s 
243499 s 
362396 s 
238434 s 
238015 s 
238141 s 
237931 5 
43753 S 

220157 5 
243511 5 
238134 
237920 s 
220049 5 

Shri B.K,Goswnj 
Shri Santtr Dey 
Shri P.K.Dey 
Shri. Motichand Koiri 
Shri Sepahi Prasad 
Shri Z.R.Choudhury 
Shri Ayaj All Ahined 
Shri Dimbeswar Borah 
Shri Jainath Koiri 
Shri B.Patra 
Shri. B,B.Sonar 
Shri S.K.Baldya 
Shri Nandj.osjpr Mahato 
Shri Brijnandn Mahato 
Shri Jitesh Ch. Das 
Shri Rarnananda Koiri 
Shri S.Shah 
Shri Rain Jatan Yadav 
Shri Ratan Roy 
Shri P.K.Pj1jj 
Shri. A.G.Mathew 
Shri R.K.Najr 
Shri P.G.Patjl 
Shri. K.K.Damoderan Nair 
Shri Jakhu Rain 
Shri Rain Sank 
Shni. K.Mando]. 
Shni Baijit Rain 
Shri Tapan Sen Sharrna 
Shri Chandreswar Ran 
Shri Kitindro Sangma 
Shri Shev Chand Koiri 
Shri D.N.Hazanjka 
Shri. Peter Ruichwn 
Shri Sahid Hazain 
Shri Rain Girish 
Shri Ganga Bahadur 
Shri Suresh Rain 
;hri Garjan 
;hnl Sivpujan Singh 
thri Motilal Prasad 
;hri T.Kr.Borah 
;hri Rainnath Rajbhar 
;hri M.Parasuranan 
hrj 
;hni 

Pr 	L 	Magar 
Wokil Knan 

hri Kalal Kutum 
hri Han 	Chand Koiri 
thri M.M.Borah 
;hri Birna]. Chandra Gogoi 
hri Bhadra Kalita 
;hri Sukhdeo Shaw 
;hri M.A.Sharma 
hni Hem Lal Sharma 
hri D.Robi 
;hri Ramdeor Koini 
;hni Chaman Lal 
hri Balbahadur 
;hri Pranay Kr.Chanda 
;hri Subash Chand Koiri 
;hri Makbul Miya 
;hri Rarnwswar Kurini 
thri Bansilal Koiri 

Contd.. . . 
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220122 Shri Kulbahaójr 
238519 Shri Ramrup Koiri 
243790 Shrj C.E,Chetrj 
243796 Shri Lo1er ho 243423 Shr.i Gajen Tantj 
243559 Shriparthoro Tanti 220050 Shri Chhangur Yadav 
243521 Shri TOK.RaO 
243497 Shrj Rjendar Yadav 238216 Shri Manajer Ansari 
243504 ShrI Lochan Tanti. 237908 Shrj. P.Aflthoj Raj 
243803 Shrj. Rajaram l{arijan 220195 
220154 

Shrj American Prasad 

220334 
Shr.j 
ShrI 

tlouzj. Rajbhr 
I(amal 	anjah 243793 Shrj G,N.Rao 

243758 Shri. Suresh Prasad 
243742 
220051 

Shr.j 
Shri 

Swapan Kr.n1 
Santraj 

•' : 

- 	.- 	 - 
- 

*•s 
•- 

• 	 g.? , ? 	 •;- . 

: 

• 	:::s.: 	
- - 

V 

 
 
 

740 
750 
760 
770 
780 
79 0  
80 0  

 
 
 
 

85. 
 
 

119, 
120. 
121, 

 
 
 
 
 

127, 

88 
89 

 
 
 

93 
94 
95 
96. 
97, 
98. 
99 0  

100. 
101, 
102. 

 
 

105. 
106, 
107 0  
108 0  
109 0  
11.0. 

 
 
 
 
 
 

117, 
118. 

• 220067 Shrj R.C.Tjwarj 
0 468512 Shrj P.K,Bose 
• 237870 Shrj Shivj Bhartj 
o 243732 Shrj S.l<arma)car 
• 243867 Shr.j R.C.chanda 
O 238006 Shri B.D.Sahni 

237220 Shri Ramprasad Ilahato 
238356 Shri Judda Baha&r 
220111 Shri J-Sangma  
225806 Shrj. G.Rarrtaiah  
243469 Shrj Jagdhary Yadav 220337 Shrj B.N.Dowrah 
220189 Shr.j Khern Bahaur 
243492 Shrj Bhj.rn Bahar Chetri 
243600 Shrj Assam Tanti 
243514 Shri Dhan Bahadur 
243901 Shrj Filex Lepch, 
237972 Shri Kesh Bahadur Thapa 
243734 Shrj Rajindra Prasad 
237992 Shri Jogindar Prasad 
243760 Shri Rojeswar Gogol 
243578 Shrj. Khemlaj Sharma 
237855 Shr.j Sorn Bahadur Pradhan 243458 Shri. PoP.Choudry 
220333 Shrj 1(ohan Sajkj., 
237540 Sh.rj 1-Ijra Nath Baruah 
237947 Shri Noksa LJJnbu 
311640 Shrj Ganesh Ch. Mondal 
243486 Shri Anya.j Phom 
243485 Shrj K.P.Ke,,at 
243725 Shri Kanu Debnath 
220150 Shrj S.Jabbar 
243797 
228925 

Shri 
Shrj. Suvar Ch1dJiury 

243724 Shrj 
I.P.JOshj 
Sariat Kr.Mandaj 243503 

237962 
Shri Murari. Mahato 

238215 
Shrj 
Shrj. 

Panchu Naik 
Birendar Singh 

238380 Shrj C.Gogoj 
243507 Shri. P.K.Sanyal 

- I • 

Contd ..... p/, 
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128 220075 Skj Ra 
	 Yadavmpravesh 129 242609 Sj  

130. 224743 S 	Nagj Prasad hrj Thlu Rain 131 - ) A -7 	- 

 01  tiri. 
132o 243844 Shrj. Deepen 

ICr, Borah 133. 238146 Shrj Gopal Ch. Shjl 
134 243580 Si-in. rlikhjj. Chakrorty 

237898 Shrj 13.C.Doley 
237929 Shnj. Brincl.ljlal Yadav j. 137, 237824 ShrNagen Sa.j)cja 
243749 Shr..j Birbahadur ilaurya 
237868 Shri Chandesr 

140 243519 Siinj Abhjram Das SJ.ngh 
141. 2 20158 Shrj E3alj.jt Rajbhar  142 243945 Shrj Atul 	. Nath  Ch 
1430 237869 Shrj Goro]rJ-1 Prasad 

243525 Shrj LOljt Borah 
237878 Shrj Rarnprasad Show 
220315 Shrj Ramsa1 I1ahato 
243898 Shri Rajesh I(r.IcJ-iatj 2200 	

Shrj Raseed '-Iazam 
237872 Shrj JOgindar 

IUstrj 1500 238222 Shri 
151, 2 38140 Shrj L,Baruah 

220275 Shrj Bhada.j Rain 
243814 ShrJ. Rajendar Sharma  
237303 Shrj N.K.GOSWamI 

155, 220152 Shrj Satya Deo Rajbhar 
 156 242580 Sh.ri I•lan Bahar 157, 237499 Shnj 

237401 Shnj. 
237856 Shrj. I(aljash Prasad 

160 243752 Shrj Bijash Ch. Dey 
161. 243733 Shrj. Ni1irya Chanda 
162 243784 Shrj AShutosh Cha 
1630 223827 Shrj Horen Ch. Boro 
164, 238365 Shnj Karan Bahar 
165 220335 S 166 	 hrj V.Gopirla 

, 243729 Shrj G.VargheS 
167, 238292 Shr.j Udesh Rain 
168. 238520 Shrj l<asjrain 
169 220272 Shnj Harindar 
170, 243819 Shrj Virise 	

I(Urnar 
Kurmi 243527 Shrj E.R.Izarak 

238220 Sl-mrj Anfl. Ch, Kokotj 
243694 Shrj. Chandra Kanta Sharma 
243442 Shr.j Hore Cn. 175 

	

	 Das 243490 Shr.j Surja Bahar 
176 243141 Shrj. Jawad Kha 
177 237917 Shrj I<.Gogoj 

228494 Shri Jltencjra Kr, Das 
243510 Shrj M.TOshj Ao 
208219 Shrj Suresh  
243765 Shrj 

	

	Gowala 
°ngpog Ao 

243759 Shr.j Charrip,ak Kanwar 
237916 Shrj Laichand 
243784 Shrj Baliram Sharma  238133 Shnj M.D.Hainjd 

No.2 186, 243036 Shrj 'thageri Kalita 187. 24
373.1 Shr.j Ratan Krishna Pa). 

COntd . 
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/ci7 188, 238370 Shri G.K.Borah 

189. 237493 Shri Rampravesh Singh 
1900 243757 Shri Ram Bachan 

220177 Shri Rameswar Shaw 
243766 Shri S.Pandiyan 
243596 Shri Sunil Baruah 
238145 Shri Hukuu Fiarijan 
243765 Shri Narayaa Mazumdar 

	

H 	 196. 243367 Shr.i Di.mbeswar Boro 
238212 Shri Basarit Tanti 
243761 Shri Sarnar Kurnar Pal 
243432 Shri Sivmunj 
237806 Shri Tarapada Biswas 
243750 shri Sheo Kr.Prasad 
238360 Shr.i IIageswar Baruah 
238368 Shri Rudra Kanta Gogoi 
237850 Shri J.N.Baruah 
238010 Shri J.C.13.Gohajn 
220115 Shri MahabjrDass 
238359 Shrj Dii Bahadur Thapa 
243782 Shri Rabirison Muivah 
208188 Shri Motilal Mahato 
220255 Shri Kesav Rao 

211, 243903 Shri. B,K.Dutta 
243896 Shri M.C.Kar 
243902 Shri S.D.Nath 
243488 Shri J.A.Clary 
310013 Shri. Satya Narayan Das 
243897 Shri Kamal Bahadur Dorjee 

	

H 	 217. 243798 Shri N.K,Gajcn 
243518 Shri. Jaipra]cash 
243949 Snri. Padarn Bahadur 
224462 Shri Bahar Yadav 

221, 237484 Shri M.D.}jamjd No.1 
243529 Shri Inderdeo Flistri 
243957 Shri Bhanubhakta 
238441 Shri Rain Swrup l4andal 
243686 Shri. 5.Karjm 
238268 Shri S.Karim 

227, 220112 Shri. Rajendra Prasad 
237867 Shri Ajit Ch. Deb 
243818 Shri Hirnangshu Paul 
237895 Shri. Prem Chand Sharrna 
243524 Shrj. J.Mazurndar 
220114 Shr.i CoB.Sharrna 
237993 Shri Jharkhande Koirl 
243513 Shrj K.Lakshrnanan 
220104 Shri Giridhari. Yadav 
243747 ShrjDasaj Raj 
243516 Shri Rarnanand Singh 
220076 Shrj Nanak Yadav 
238352 Shri R.N.Paridjt 
242851 Shri M.D.Sharrna 
243642 Shri. G.J.Thomas 
242616 Shri Ksoram Kade]. 
238367 Shri Kal.ipada. Roy 
243494 Shri Rarnesh Doom 
238007 Shri A.N.Tripathj 
237888 Shri T.F1.Babukutty 
220350 Shri R.Shariuz.igarn 
243746 Shri Bishnu Bahadur 
243502 Shri K.Vovjncja 

Corlc.  
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 243868 Shri D.C,Deb 
 220322 Shri N.N.Kotoky 
 220102 Shri Bhesh Bahadur 
 237935 Shri Shiv Kumar Thakur 
 243745 Shri Paiso Jochoj 
 243656 Shri Samar Sarkar 
 243799 Shrj K.Shajj. 
 243684 Shri. S,Subhash 
 243590 Shri K.Subrarnanj 
 237912 Shri Kishorj Das 

260, 234550 Shri Y.S.Aso 
 243495 Shri Kulak Bi 
 238409 Shr.i }Z.Ghose 
 248468 Shri Tikaram Sonar 
 243755 Shri Pranab Chakraborty 
 280323 Shriupen Kalita 
 220239 Shri R.A.Sharma 
 243689 Shri N.Lotha 
 237903 Shri. P.Sarkar 
 243756 Shri N.C.Roy 
 243505 Shri Tuishi Tanti 
 238366 Shr.i T.K.Baruah 
 243794 Shri Shiben Paul 
 243768 Shri Dulal. Das 
 237809 Shri A,C.Bora 
 243735 Shri Jugarnaya Das 

..• Petitioners in 
Ok No.319/99. 

 MES/243673 Shri Kulamani Singh 
 MES/486721 Shri Urnesh Kumar 
 MES/4867744 Shri Devesh Pandey 
 I1Es/263634 Shri Scumen Bhattacharya 
 NES/203543 Shri A.K.Mqndal 
 zS/A191580 Shri. Gudas Singh 
 S/239005 Shri. Ratul Mahanta 
 11Es/204078 Shri A.K.Haldar 
 MES/A-125013 Shri Rarni Charid 
 MES/242229 Shri 13.N.Saikja 
 224267 Shri P.CODas 

12, NES/264649 Shri Noris Rani 
 ZIES/237945 Shri Antony Cherian 
 MES/243461 Shri K.Y.Singh 
 MES/264068 Shri Narayan Sharma 
 MES/243554 Shri D.B.Chetrj 
 MES/242232 Shri K.C.Sajkja 
 1.S/220191 Shri Manju Passi 
 MES/243916 Shri Srruel Killing 
 €S/243893 Shri K.Slkhra 
 MES/220145 Shri Rama 
 MES/243924 Shri Satrughari Thakur- 
 MES/225161 Shri Amar Singh 

••• Petitioners• in 
Ok No.179/2000 

Shri Satya Brata Mazurndar 
Shri Rajen Chandra Boro 
Shri R.C.Baj.shya 
S'rj M.1i.Beg 
Shri P.C.Annajaj 
Shr.j Sharr1-jij Ghosh 

/ 

/ 
- 	\c 

I 
:4 

\ 

S. 	

LI 

çz 

MES/223615 
IiS/225367 

S/238173 
MES/467160 
1•s/237905 

06, IS/208503 

1. 

0 	 4 

II'S. 	 •.L 

0. 

Contd.....P/11, 
- 	 I 
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SIW2. p.SL1 VAN.  

Shri 5.BjswaS 
Shri F.Anthoniswamy 
shri Jogi Pradhan 
Srnt • Shila Devi 
Srnt. M3.1L Paul 
Shr i A .HaZar ika 
shri. A,C.GOpa & 6 others0 

7. t4ES/22438 
8/420132 

 
.Ms/229 149 

•-' 	MES/243602 
;.S/2436O4 

S/238098 
14, MES/242428 

. 	
•0O I petitioneS1iflri 

7 	
Oh 

01 	s/242396 shr. Indreswar Rajkowar .  
02,IIES/237523 Sbr.. phanidhar Chutia 

r€s/229177 Shr.i Bikash chakrabOrtY 
MES/243907 Shri M.K.DinPi Ziliang 

050 flES/229812 shri Gobinda Narzary 
06, FIES/22961O shri Kamal Narayafl Goswami 
07. 1S/243920 Shri M.H.LaSkar 
080 MES/242028 shri G.C.BOra 

petitionersifl4 
No. 22 L20-A 

All the respondents areworkiflg 
under the petitioners at differefltP 
stations under the Coandaflt310? 
Ej-1E Station workshop, 869 Engifleer 
ing Area. MES, 868 EWS c99 1,hPq..: 

AM 
• 	 • 	RespOfldefltS'*k, 

III). 	WRI'I PETITION(C) ?4226 OF 2001 

Union of India, 
represented by the 
Secretary to the 
Government of Ind.La, 
DefenCe Department. 
New Delhi. 

Shrimati Vandana SrivaStaVap 
controller of Defence ACCOUntS, 
Udhyan Vihar, Narangi,GUWahati 6 . 

The Chief tngineer. Air Force, 
shillong Zone, P.O. Nonglyer, 
shillong - 9. 	 '.• 

4 The Garrison Engineer. 
868 E,W.S.. 
c/O 99 APO. 

 -I, 

VersuS 

Sri sitangshu Mazumdar. 
MES NO.233928 S.A,I.. 	 i••.-1-: bff ice of the chief Engineer, 
(Air Force), shillong Zone, 
shillong, P.O. Nonglyer, 

li't, 014116 
Shillong-9 	

ResPondefltL4 

Contd. .. 
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:represented by the Secretary, 	4. 
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Ministry of Defence, South Block, 
New Delhi. 

1: 
2, he Army Headquarters, 

Engineer in chief, DHE, 
P.O. New Delhi-il. 1 

 iController General of Defence 
.:ACCOJnt, R.K,iram, west Block-V, . . 

New Delhi 	22. . 	 . 

 Controller General of Defence 	. . 

Account, iJdayan Bihar, Narengj, 
Guwahatj. 	 . ., 

5, Chief Engineer, 
• 	 . Shillong Zone, Shillong. 

 rea Accounts Officer, •• 	:. 
Shillong. 

.. 	
.•; 

 Chief Works Engineer(c1E), • 	 :. 

• '137, Works Engineer, do . 

99AP0, 

 Garrison Engineer, 
869 EUS, c/o 99 A. 

9 1  Area Accounts Officer, 
Garrison Engineer, I 

869, EJS, do 99 APO. 

. 	 • . 	 1 S :• 	 • . 	 ' • 

•00*0 
L1  Petitioners 

Versus 	 • 	,.:'•, 

1243601 Sri Sukanta Chakraborty 	
I 

243827 Sri Ram Sanjiwan Sharma . •. • • 	• ; 
3. 24:585 Sri Tilakeswar Gin 
4, 220306 Sri P,C,Borah 
5. 1248508 Sri R.C,Pauj. 

243670 Sri V.K,Ravjndra Nair 
J,243557 Sri Sahid Hussain 

43678 Sri Rarnjoy Sutradhar 
9. 238398 Sri Niha1uddi 	 4j 

43 055 Sri MRG U nnithan 
238499 Sri Shojb 
220181 Sri Pundeo Mahato 
237352 Sri Panchu Pradhan 
238517 Sri Lakhan Mandal 
238301 Sri Laxrnan Rai 
243800 Sri M.D.Muslizn 
1220130 Sri Hasrnat Mi 
p43610 Sri Gulab Singh Pal 
243636 Sri S.R 01(assj 
j238502 Sri J.N,Kuriwar 

21, 238374 Sri Tika Rain Sharxna 
22. 43616 Sri Bhoj Raj Sharrna 

238121 Sri J.K,Pras}-iad 
237999 Sri Ram Jatan 
20141 Sri. Lakhl Chand Nahato 

CDflt 
- 	 . 	

• 	 •0 
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26. 220200 sri CallactorDom 

AERC PNc  216846 Sri. Bhuni Deo 
•  243878 Sri Ram Dulara Singh •. 

 220293 Sri Lallan Prashad 
 238143 Sri Rain Prashad Koiri 
 243606 Sri Ganesh Thakur 
 238394 Sri Baleswar Mahato 
 238127 Sri Gauri Sankar Prashad 
 220165 Sri Ram Nath Mahato 
 243594 Sri L.Manikkam 

370 243374 Sri Dukhan Gaud 
38. 238295 Sri Jagan 
39, 238410 Sri Baleswar Ram 

i.  243802 Sri Prem Singh Paul 
 243638 Sri Bahadur Cheetri 

 220268 Bhagi Rathi Sham -ia 
• 	 ,_  243612 Shri A.Subramani 

44, 238049 Sri S.N,Rajkhowa 
 237962 Sri C.Murgan 
 265312 Sri Bhajan Manjhi 
 220399 Hardeo Bhagat 
 237801 Nasib Lal Rai 

49, 243645 Sri Reghubir Rai '.• 

•  242717 Sri Gopal Dutta 
• 

 220208 Sri Narayan Naik 
 210885 Shri Mundrika Prashad .• 

53, 220265 Shri Ugarn Sharma - 	 .• 
 220271 Sri Shiv Nath Mallah 
 238050 Sri 	.B.Tirwa 
 237296 Sri Sita Ram Harijan 

H  220329 K.Soman Pillai 
•  237909 Sri Ghura Prashad 

59, 238027 Sri Parsan Rai 
60. 237728 Sri Lok Bahaclur Gurung 

• 61, 237571 Sri Ram Narayan Prasad 
 220320 Sri Lal Bachari Bhagat 
 243635 Sri V.Sanna Kris-hnan 

64, 2887 Desai. Thakur • 

 238300 Sri P.S.Winghaway 
 243637 Sri Prafulla Chandra Das 

67, 220293 Sri K.O.George 
68. 243912 Sri M.K.Johnson 
69, 243386 Sri Gopi Chand -• 
70. 238466 Sri Shree Prashad 
71, 238377 Sri Gangu Rajbhar 
72. 243619 sri Krishna Rain 
73, 243964 Sri Deepak Rai 

• 

74. 243624 Sri Mahindra Sahani 
 238397 Sri Krishna Tiwari 
 243405 Sri R.!Iohanan 

77. 238032 Sri A.Rarna Krishanan 
78, 220218 Sri Harka Bahadur • 	 -• 

• 
79. 243621 Sri Ram Awadh Harijan • 

H 80, 220182 Sri Kedar Raj 
 243982 Sri CH Willing • 	 - 

 224275 Sri R.C.Chakraborthy 
 237287 Sri Nandu Mahato 
 237932 Sri Lalu Yadav 

85, 238306 Srikul Bahadur 

Contd  

- 
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 238038 Sri Chandra Deo Thakur 
 220145 Sri Razaa  
 220249 Sri Sudan Mahto 
 238002 Sri Rain Paraa Manjhi 
 238406 Sri Sona Rain Borah 
 220184 Sri Chandar 
 220260 Sri Dudh Nath Rain 

93., 237738 Sri Arika Mahato 
94, 238340 Sri Guna Raxnchaliha 

 243674 Sri Harickson Periera 
 243658 Sri C.Madhappan 
 220053 Sri Sushi]. Kurnar 
 238245 Sri Tribeni Prashad 
 243403 Sri K.P.S.NaIr 
 220204 Sri K.D.Sahayam 
 243688 Sri Sashidharan Nair P 
 228828 Sri Jagdish Singh •.' 	.• 
 243669 Sri H Mohana Krishnan 

104, 238030 Shri Asharfi Ran 
 220129 Sri Kunju Raman 
 243888 Sri Dipen Kunwar 

107, 228334 Shri C.D.Yadav 
108. 238247 Sri Soban Singh 
109, 2959 Sri Balam Manda]. 
110. 243914 Sri R.Naganighing 

 238353 Sri A.R.S.Rana 
 220185 Sri Rain Chand 
 220134 Sri A.M.Malik 
 243608 Manik Chand Borah 

115, 243615 Sri Bal Chand Yadav 
116. 243675 Sri Pararn Jit 
117, 237118 Sri K.P.Gopinathan Nair 

 238289 Sri Man Bahadur 
 238018 J.Y.Thooldhappan 

H  243639 Sri C.Rajendran 
321. 364382 Sri P.K.Dixit 

 220190 Sri Bhakta Bahadur 
 243633 Sri L.Regon 
 220194 SriJsab Singh 
 220147 Sri Joginder Tiwari 
 238045 Sri P.C.Karinan 

327. 238396 Sri Rain Lochan Sharnia 
 243640 Sri Bhola Mahato 
 238471 Sri Jaigu Rain Baruah 
 237729 Sri J.D.Burrnan 
 6626517 Sri Da]. Bahadur 
 243381 Sri P.Shreedharan 
 243609 D.Deena Dayalan 
 243668 Sri S.P.Ravi Chandran 
 220234 Sri Chandra Gid 
 237286 M.Haribandi'ui Rao 

137, 238038 Sri Puran Singh Aale 
138. 343461 C.N.Rajjappan 

Respondents in 
OA.N0. 155/2000 

 242664 Sri Bhakta Bhadur Chetri 
 220203 Sri Jagat Bahadur Chetri 
 237899 Sri Tita Rain Das 
 238223 M.D.Ayub 
 243613 MD. AU 

Contd.. 
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6, 23831,3 
7. 238108 
8, 220296 

243627 
238344 
243404 
220165 
238297 
237073 
238495 
263664 
197239 

18, 405331 
243310 
238296 
P/3893 
243477 
238107 

24, 238749 
25. 238495 

243483 
238701  

Raj Dali. Shah 
K.B .Shreshtha 
F.F.Periara 
0 .Apparathnam 
Jit Bahadur 
Jaimil Hoque 
Mu ndraka Sharma 
Bhola Mahto 
Rati Kanta DaB 
Kh. Manglam Singh 
JagabandkB.i Dhar 
Gurdip Singh 
Vijoy Augira 
Manutra Shah 
Ganesh Neog 
S.N.Manda]. 
Joseph Mathew 
B.G.Patra 
N.P.Borah 
K.H.Mangalam 
V.D.Mur thy 
Mukeswar Kalandi 

For the petitioners : Mr. D. Sur, 
Addl.C.G.S.C,, 
Mrs • N. Sharma. 
Addl.C.GS.C. 

For the respondents 	Mr .A .Ahmed, 
Advocate. 

Date of hearing! 
	

18.09.2002 
Delivery of Judgment 
and Order.. 

00000 Petitioners/Respondents 
in OA NO. 201/2000. 

-. 

All the respondents are working 
under the petitioners at differ-
ent stations under 869 Engineering 
works Section, dO 99 APO. 

RESPONDENTS 

' 	•.:. 

i 
B E F 0 R E  

... 	. 	..';.-• 
T1 , 1  

THE HON'BLE CHIEF I3TJSTICE 

THE HON'BLE MR.JUSTIcE AMITAVA ROY 

I 

j 	. 

' 	 ..•.' 

, 	. 

JUDGMENT & ORDER(ORAIp) 	 .. •. Wt 
441 

.. ............. rl; p 
C.J.  c ,. -. 	•...., k. - 	 .e.• . 

Heard Mr.D.Sur, learned Addi. C.G.S.C* assist.d 

by MrS.N.Sharma, learned Addl.C.G.S.c. appearing for the 

- 
i; ' 

i 
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:j. ' 

J1 
petitioners as well as Mr.A.Ahmed, 

for the respondents. 

learned c 

; 

AS comon questions of facts are 

in the aforementioned four cases, these are heard 

analogously and, accordingly, we propose to dispose Y 
of the same with the following coninon judgment 'and 

.....1.• 	• 1- 

order 0  
L 

After going through the records, we feel 

that the Trft*inal has not taken into consideration 
•, 

the corrigendum dated 17.4.1995(Annexure-V) as well 

as office memorandum dated 16.3.1998 (Annexure-'JIII 
) 

issued by the U nder Secretary to the Government of 

India, Ministry of Defence, New Delhi and also,, the 
3 .ef . 

letter dated 10.4.1999 issued by the controller of -

Defence Accounts, Udayan Bihar, Narengi, Guwahati 

(Annexure-X) before reaching to the conclusion whether. ' 

the Field Service Concessions Allowance can be retained:; 
.................................. 

and are entitled to by the petitioners after 17.4.95"; 

and whether such allowance i.e. Field Service Conce- 

ssiona allowance includes Compensatory Field Area 

Allowance(CFAA) or Compensatory Modified Field Area' 

Allowance(CMFJA). The Trik*inal shall be required to 

consider whethr these allowances form part and parcL. 

of the Field Service Concessions or not. It is only 

in regard 

to these two allowances, an order can be passed by the . 

Tribunal in regard to the retention of the Field Service' 

I 
-'/ 

Contd. 
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Concessions Allowance by the petitioners, respon-

dent, herein or in regard to the payment of the 

said amint after 17.2.1997. The office memoranam 

dated 16.3.1998 ( .'nn.xure.VIII ) and the 1.tt.x 

dated 10.4.1999 ( Annexur.-X ) require coneidera-

tions by the Tri.na1 on account of the fact that 

these documents were not before the Apex Court 

when the judgment was delivered by the Apex Court 

on 17.2.1997 in the matter of Union of India and 

other vs. B.Prasad, B.S.O. and others, reported 

in (1997) 4 SCC 189. 

For the aforesaid reasons, we set aside 2the 

order passed by the Trinal and remand the matter 

for reconsideration afresh of the petitions filed 

by the petitioners. Itis made clear that the Unioa 

of India shall not recover the amount from the 

petitioners, respondents herein till the disposal 

of the 0.A6 and in accordance with the direction 

given therein. The petitions stand disposed of. 

I 
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V. 

BEFORE THE C:ENTRAL ADMINISTRATIVE TRIBUNAL 

I3UWAHATI BENCH 

Between 

Si No= 	MES No 	Name Desiqnatic'n 

243601 Shri Sukanta ChaVraborthy4 Electrician Skilled 

 243827 Shri Rain San..jiwan Sharma Mazdobr (USK) 

 243585 Shri Tiiakewar 	I3iri do 

4 220306 Shri PL: Bcrah Welder HS-I 

5 248508 Shri PC Paul Carpenter HS-iI 

243670 Shri VK Ravindran Nair Electrician 	(8K) 

7 243557 Shri Shahid Hussain Mate(SS) 

243678 Shr) Ram.joy Sutradhar Electrician 	(8k )  

9. -  238398 Shri Nihaluddin do 

10 243055 Shri MRG UnnithaK dc 

i1 238499 Shri Shcib Mason 	(BK) 

12. 220181 : Shri Purideo Mahato Mate 	(SS) 

13 237352 ShriPanchu Pradhan do 	(OTF) 

 238517 ShriLakhan Mandal Carpenter 	HS-I 

 238301 -.Shri Laxman Rai 	 . Mate 	(58) 

 243800 MD Muslim 	 . 	 . do 

 225130 Shri Hasmat All 	. P/Fitter 	(5K) 

 243610 Shri Gulab Sinh Pal Ref/Mech 	(8K) 

 243636 Shri SR Kassi 	 . Mate 	(58) 

 238502 Shri JN Kunwar do 

 '238374 Shri Tika Ram Sharma V/Man (SS) 

 243616 Shri Bho.j -Ra.j .Sharma 	' Mate(S8) 

 23812 Shri JK Prashad 	 . do 

 237999 Shri Rain Jatan FGM(SK) 

 220141 Shri Lakhi Chand Mahatci do 

26 220200 Shri Caliactor Dom Me 	(88) 

27. 243908 Shri Raju Bahadur MAZ(USK) 

28 216846 Shri Bhuni 	Dcc' 	' FGM(SK) 
29. 243878 • Shri Pam Dulare Sinqh MAZ(USK) 
30 220293 Shri Lallan Prashad .FGM(SK) 

 238143 'Shri Ram Prashad Koiri do 
 243606 . Shri Ganesh Thakur Mzdccr(USK) 
 23834 Shri Baleswar Mhato Mat(SS) 
 238121 ' 	 Shri''Gaurf Sankar 1-rashad Masc'n(SK) 

35.. 220165 Shri Pam Nath Mahato Mate (85) 
36. 243594 Shri L Nanikkam 	V 	 ' Maz(USK) 
37, 243374 ShiDukhan Gaud 	 . Mate 	(88) 
38. 238295 Shri Jaqan Mate(OTF) 
39 238410 Shri Baieswar F:am ' FGM(SK)) 

 :243802 Shri Prem Sinqh Paul 	• Electrician 	(8K) 

 243638 Shri }3ahadur Chhetri V/Man(SS) 

 220268 Shri Bhaqi 	Rathi Sharma.. Carpenter(SK) 	. 

 243612 Shri A Subramani Mate(SS) 

 238049 Shri SN Ra.jkhowa. 	. Carpenter(S) 

-S 
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45 
46 

23752 Shr 	C: Murq FGM<Sf:::) : 

47. 
265312 Shri Bhajan Mnjhi •V/Man(SS) 

48, 
220399 

37801 
Hardeo Bhqat 
Nasib Lai 

P/Fitt 	p- 	HS-lI 
 243645 

Pal 
Shrj Raqhubjr Pal 

F'3M(SK) 
V/Nan(SS  

51 
24:2717 Shri 13Dpal 	Dutta FGM(SK) 220203 Shri Nrayan Naik do  210335 Shrj Mundrjka Prashad do  

54. 
220265 
220271 

Shri Uqam Sharma 
Shrj Shiv 

Carpenter HS-II 
55, 23eO5O 

Nath Maliah 
Shrj A B Tirwa 

Mason (SK)  
56. 237296 Shri Sita Pam Hrijan 

P/Fitter 	(8K) 
 do  

 
220329 
237903 

K Soman F'il,lai 
Electrician HS-II 

 238027 
Shri 6hura 	Frashad 
ShrI Farsan Rai 

Carpenter 	(8K) 
60. 237723 Shri Lok Bahadur Gurdng 

Mate(SS)  
do  237571 Shri Pam Narayan Prasad do  

 
220320 Shrj Lal Bachan Bhaat Mat 	(OTP) 

 
243635 
3887 

Shri 	V Sanna F:::rjshnan Electrician 	(8K) 
 238300 

Desaj Thakur 
Shri P S 

 243637 
Wighaway 

Shri 	PrafLtila Chandra das 
Mate(SS) 

. 	Eler:)  
 

220233 
243912. 

Shri K 0 George 
Shri M 

Mat(SSK) 
 243386 

K. Johnson 
Shri Gopi Chand 

Maz(USK) 

 233466 Shri Shree Frashad 
Mason 	(8K) 
Mate 	:ss:i 71, 238377 Shri Ganu E:ajbhar do 72. 243619 Shri Krishna Pam do  

 
243964 •Shri Deepak Pal Maz(USK) 243624 ShrI Mahindra Sahanj Mate (SS 75. 

 
238397 Shrj Krishna Tiwari; do 

 
243405 
233032 

Shri P Mohanan 	. 
Shri 

H/Man (SB) 

78. 220218 
A Rama krishnai 

ShrI Harka Bahadur 
FGM(SK) 

79 243621 Shri Pam Awadh Hari.jän 
Mate(SS) 
MaztJSK)  

 
220132 Shri Kedar Pal 	. Mate(SS) 

 
.24ã982 ,Shri 	CH Willing Chowkidar 224273 Shri PC Chakrahorthy SK-11 83, 

 
237287 	

. Shri Nandu Mahato Mate(53) 

 
237932 Shri Lalu Yada' FI3M(SK) 

 
238306 
238038 

Shrj KLl Bahadur Pai n t er S ::}  

87, 220145 
Shrj C:handya deo Thakur 
Shrj Rama 

V/Mah(S3) 
 

 
220249 
238002 

Shri Sudam Mahato 
Shri 

Chow 
Black Smith 	(3K) 

 238406 
Pam Paras .Man.jhi 

ShrI Sona 
Mate:SS 

 220134 
Pam Borah 

Shrj Chandar 
dc 

92 220260 . 

Ehrj Dudh Nath Pam 
SafaiwaiaMate,QTp) 

93, 237738 Shrj Ambika Mahato 
Mason HS-I 
FGM(SK)  

 
238340 
243674 

Shri. t3una Pam Chaliha Nate(SS 
 243658 

Shri Haricksc1n F Ferlera 
Shri FGM(SK) 

97. 220033 
•C Madhappan 

Shri 	3shj1 	L:::urnar 
Electrician 	(8K) 

98, 233245 Shri Tribeni Frashad 
99, :243403 Shrj K P S Nair 

Mate(33) 

100. 220204 Shri KD Sahayam. 	. 
V/Nan(SS) 

 
 

24389 Shrj Sashidharan Nair F 
tlate(SS) 
Electrji:jah 	(SK)  228828 ShrI Jagdish Sinqh C/Man  243669 Shri M Mohana Krishnan I

Electrician 	(SKIII  



— 

- 

14. 23EO30 Shri Asharfi Pam Mate(OTP)  
1. 22029 Shri Kunu Raman rtess 

 24388 Shri Dipen f::unwar FM 
 228334 Shri LD 'aciav 

13. 233247 Shrj Sohan Sinqh Mate 	(58) 
10, 59 Shri Dalam Mandal dr 
11. 243914 Shri P Naqaniqhjn MaZ(USK) 
ill. 238253 Shri A P S Pana Veh/Meh 	(.9K) 

Shri Marn 	f:haiid Ref/Mach (5K) 
11. 2201Z4 Shri A M Mallik F/Fitter 	(9K) 114, 243608 Manik' Chand Borah Eiectrjjan 	(SK: 115. 243615 Shyi Ba1 Chand Yadav 	. Mdrirr(U5Vt 
116 - 	 . hi . Faram Jit FGM 	(SK) 
117. 237118 Shri KP Gopinathan Nair Electrician 	(.9K) 
.118, 238289 Shri Man Bahadu Mate(SS) 
11. 23818 J Y Thc'c'ldhappan FGM HS-tI 
i. .243639 Shri C: Rajendran "/Man 
11 364382 . Shr .. 

FK 	D
.
xit 	. FGM HS-Ii 

12, 220190 Shri Bhakta Bahdur Mate(SS) 
13. 243633 Shri L Reqon Mazdoor 	((JSK) 
124, 2014 Shri' Usab Sinqh FGM(SK) 
i. 2017 Shri JoQinder Tiwarj do 

 238045 Shri p C kannan P/Fitter 
 238356 Shri Bhoia Mahac4 V/Man (SB) 

18. 243640 Shri Pam Lochan Sharma Carpenter 	(SK) 
 38471 Shr:i Jaiqu Pam Baruah do 
 237729 Shri J D Burman Mate(OTP) 
 6626517 Shri Dal Bahadur K/I::hcwkidar 
  Shri. P. Shreedharan H/Man (SS)  

1, 43609 D Deena Dayaian FGM 	(5K) 
134, 243663 Shri Sp Pavi Chandran Mate(SS) 
i. 	., 2034 Shri Chandra Goud i:hriw 	(MFe OTP 

 2372BG ii Haribandhu Rao P/Fitter 
 238033 Shri Furan Sinqh Aale Mate(SS 
 343461 CN Ra.j.jappan FGM (5K) 

All t.e applicants are Defence Civilian Employees wc'rkinq 

under the Resp':'ndents in Group C: & D capacities and their 

presently posted at Naqaland, 

. Applicants 

-. AND - 

1, Union of India, 
representedby the Secretary to 
the 	Government 	of 	India, 
Ministry 	of 	Defence f 	South 
Block, R}( FLram, New Delhi1 

V 
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Army Headquarters, 
Enqineer in Chief,, DHE, P-01 New 

Delhi-li 

C::,nrollr General of Defence 
Account , RK Puram West Block-V, 

New Delhi-22 

Ccntroller General of Defence 

Account, Udayan Bihar, Nareni, 

Guwa.hati 

;. i::hief Enqineer, 
Shillong Zofle, Shillong5 	 - 

6 Area Accpunts Officer, 

Shillong5 

7 Chief Works Enqineer (C:WE) 
137, Works Enqirieer, C/o 99 APO 

8 	arris':n Enqineer, 

869 EWS, do. 99 APOS 

9 Area Accounts Officer, 
Garrjsc'n Enqineer 869, EWS, C/c'. 

99 APO8 

scndefl 

- DETAILS OF THE 4PF'LICATION 

1 PARTICULARS OF ORDIR AGAINST WHICH THIS APPLICATION 

	

IS.MADE. 	 - 

The present applicant is dircted against the 

action of the Rspcndents for non-payment of Special 

CompensatorY Allowance which wai stopped \ wlth effect 

from E7.4.1995 and Field Service r:c,ncession whi-ch was 

stopped with effct from April'99 as per the judgment 

and crder passed in OA No5 148/9 by issuing various 

cirders as mentioned in the follciwinq pragrphS UFACTS 

OF THE CASE. 	
- 	 -- 

	

I. 	
: 
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2 JURISDICTION OF THE TRIBUNAL 

That the applicants declare that the subject 

matter cf the present application is well within the 

Jur-isdiction of this Honbie Tribunal 

3 LIMITATION 

The 	applicants 	de':lare 	that 	the 	
present 

application have been filed within the limitation 

period prescribed under Section 21 of the 

AdminjstratiVe Tribunal Act 185 

4 FACTS OF. THE CASE 

41 That the applicants are ciizenS of India and as 

such they are entitled.tc' all the rights and privileges 

as cuarañteed under the C:cnstitution of India and laws 

framed thereuñder. All the applicants are Civilian 

Employees belánging to Group C & D under the Ministry 

of Defence 

42 That all the applicants have got at 	common 

qrievance 	ccmmcln cause of Action and the nature of 

relief prayed for is also said they belong to their 

statum of the service and hence have been reqard to the 

facts and circumstances, they intended to prefer this 

application jointly and accordingly they crave leave of 

this Hon'b'le Tribunal and pray that they may be allowed 
N 

to joint together in this present application invoking 

Rule 40:)(a) of the C:entral AdministratiVe Tribunal 

(Procedure) Rules 1937 



 

1UI 

/ 

T 

 

43 That the applicants areS  entitled to 	Special 

i::cmpensatory (Remote Locality) allowance and Field 

Service Concssion as have been qranted by the 

Government of India by issuing various circulacs; 

However, the Respondents inspite of repeated persuasior 

by the appl.i;:ants have not qrant to the said benefits 

to the applicants; It is therefore the applicants 

havinq no c,theralter'nativ, have 'come before, this 

Hon'ble Trihunalseeking an appropriate direction for 

payment 'of aforesaid allowances including the arrears 

due thereon; 

44 That the applicants states that they are All 

Central G:,verniiit Civilian Employees wcrking in. the 

Naqaland as stated above and ever since their entry in 

to their respective service, they have beCn, rendering 

their sincere and dedicated service to the satisfaction 

of all conerned; ' 

4;5 That apart from the other benefits, the applicants 

are 	entitled to Field Service Concession interms of 
.' 

Government of India's. letters dated 311;9, 13;1;94 

and 25,1.94. The Respondents ' inspite of 	repeated 

requests.have stop the said allowance with effect from 

pril 1 9' 	which was paid tc them till the month of 

March 99 	. 	 - 	- 

Copies of the said letters dated 31;1;94 13;1;94 

and 25.1.94 are annexed hereto as .AnnexLrP - 	2 

- 	
' and 3 respectively; 
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46 That thee  apjii:ants as stated abc've being Defence 

c:ii-lian Employees 	are also ntitled to qrant of 

Special. Compersatory '(Remotb Locality) Al lcwance 

interms of Office MemorandLUn No 2014/086-E0 dated 

23.9 .86t The aforesaid payment of Special Comp.nsatory 

(Remote Locality) allowances has been deny to the 

applicants with effect from 17495 

A cop' of the ON. dated 23986 is ann'exed 

herewith and marked as Annexure-4 	 - 

47 	That 	the applicants ciirning the 	aforesaid 

benefit of to allowances namely Special Compensatory, 

(Remote Locality) AilowInc'e' and Field Service 

Concession Allowances alonwi th other allowances 1 i.e 

HRA and SDA had filed O.A Not 14.8/95 before this Hon'bie, 

Tribunai The Honyb1h, Tribural after hearing - the 

parties was plesed toallow all the allowances vide 

it ordr dated 24695 a.lcngwith other :onnected 

matters 	 - 

A copy of the aforesaid- judgment and order dated 

24EL95 is annexed herewith and harked as 

Annexure-5 

4.8 That it, is pertinent to mention here that in the 

aforesaid OA 'i4Si95 the applicants had prayed for, grant 

cf four allowances ie Spcial Duty Allowance (SDA), 

House i Rant Al lcwance (HRA) Special Cornpensac'ry 

(Remote L':'cai ity : 	Al lcwance - (SCA) (FL) and 	Field - 
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Service i::cni:essior (FSC), All'these prayers made by the 

app? icants fc'r payment of aforesaid allowances were 

allowed by thâ Hon'bie Tribw.ni vide Annexure5 

.judgment and crdsr dated 24895. The Hon'bis Tribunal 

in its •judqments allowed the s':;A(L) with effect from 

1.186 and FSC with effect from.. 1493. 

49 	That the-Respondents thereafter challenging the 

aforesaid .judqment and order had approached the Hon' his 

'Supreme Court by .waycif f il i nq Civil' Appeal No 172/97 

alc'nqwith some c'ther cc'nnecteI Appeals. The Respondents 

in the said Civil Appeal Lai taken the /arit:us grcund 

before the Hon'ble Apex C:curt Yecardinq Field Service 

Concession and SCA(RL), but while disposinq of the said 

Civil Appeal, the Hcn'ble Apex Court have only dealt 

with the question of payment c!f DA and SCA<RL:. In. 

reqard to payment of SC:A(RL) the Hon'bie Supreme Court 

has held that the appiicnts are entitled to the 

benefit of the said allowance ie. SC:A(RL). 

A copy of the said Appeal dated annexed 'herewith 

ancL marked as Annexure-6. 	 .4; 

4.10 that the applicants bes to state that Respondent 

No 4 'Control le.j of Defence Account on 10499 issued 

an order to the IJarriscin Enineer directinq him to make 

recoveries of payment's already made in reard to FSC 

to the applicants. It is pertinent to mention here that 

as per th..judqment and order passed in OA No; 148/ 

S 

yY 



Jow 

do  

they 	werVeAjoying the benefi-t of.FSC. 	Thereafter 	the 

Respondents 	chal i.enqinq 	the said •judqment 	and 	order 

approched tbe Hon'hle Apey Court and the Hon bie 	Apex 

Court 	was pleased to confirmed 	the said benefitv vid 

AnnexLtre 	76 	•judqment 	Aqa,in 	the Ifespondents 	miss 

interpretng the .judqment of the Honb1e Supreme 	Court 

has 	stopped •the pa'ment of SCA 	(R:L) 	iiegally more 	so 

when 	t,hre 	is a 	clear cut direction of 	this 	Hon'ble 

Tribunal As welles Honbie Supree Court. 

A 	copy 	of the crder dated 	10499 	is 	annexed 

herewith and-marked as .Annexure-7 

4ii 	That 	the 	applicants 	bes 	to 	state 	that 	the 

RespAdent's have been issuinq various orders 	regar.dinq 

stoppagE and 	recovery of the aforesaid allowances ie 

FSC 	and 5CA:RL. 	it 	is pertinent to mention here . that 

the 	Respondents 	without 	applying 	the 	mind 	the 

Respondents 	have issued various. orders in the form 	of 

clarifications 	as 	well 	as 	directions 	to 	the 	Local 

Offi':es . 	regarding 	stc'ppage and 	recovery 	of 	arrear 

payments 	made 	towards 	FSC 	and 	SCA.RL. 	from 	the 

appi icants. 	Mention 	may b made of one of 	such 	order 

a.ted 	5. 5 1 99 by, which the amount already paid 	toards 

FSC 	has 	been 	sought 	to 	be 	reu:ovred 	from 	the 

appi i cant s 	 - 

A 	copy 	of 	the order date.d 	5.99 	i,s 	annexed 

herewith and marked as Annexure-S 	 . 	. 

412 	Tat 	the applicants states that the 	actfon 	of - 

the 	Responnt.sissuig the aforesaid impugned 	orders 

.. 	-,.. 	 . 
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are 	content iôus in nature and for that the concerned 

office-rs are liable to be punished under the contempt 

of courts order as well as for their willful and 

deliberate violatinn of the same sincere the order are 

in violation of clear cut direction issued by the 

Hcnble Supreme Court as well as this Honbl.e Tribunal 

413 That the applicants beg to state that from the 

above impugned orders and its othe connected orders 

:ouid not be obtained by the applicants from the 

-ciffii:e of the Respondents in relation to non-payment 

stoppage and recovery of FSC •atd SC(RL) it - can be 

presumed that the same has been issued violating the 

clear cut directives of this Honble Tribunal and 

Hon?bie Apex Court. It is nc'teworthy to mentic!n here 

that through the correspondences of the Respondents 

from one office to another regarding the aforesaid 

allowance it is crystal clear that they are yet -to 

understand the contents and legal impl icat ions of the 

aforesaid judgments and orders of the Hon'blh Tribunal 

as well as Hcnble Supreme L:ourt .inspite of its clear 

and unambiguous wordings directing theri to pay the 

aforesid allowances. is stated above the Réspcndents 

have not aplied their mind in issuing the aforesaid 

impugned orders. 

1 

The applicants inspite of best effort could not 

ccii lect the other connected orders regarding n,n-

payment,stoppage as well as recovery of the aforesaid 

two allc'wnces i.e FSC and SCA(RL) and hence they pray 
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before 	this Hong bie Ir ibunal for an 	apprc'prjate 

direction for productj-n of the asid orders at the time 

of hearing the ':ase. 

414 	That the 	applicants beg 	to 	state 	that 	other 

similarly situated 	employees are 	still 	getting 	the 

benefit of the aforesaid ailcwances ierSCc(Ft) and FSC 

pursuant to passing of interim orders by 	the 	Hon'ble 

Tr.ibunal 	and 	some are getting the said 	benefit 	even 

without 	appr.achjng this Honble Tribunal. 	The 	law 	is 

well 	settled 	that 	if an allowance is .  fixed 	under 	a 

prescribed circumstances and service conditions 	same 

should 	be applicable to all 	the 	similarly 	situated. 

employees without discriminatinq..them with each other.  

415 That the applicants beg to state that 	since 	long 

they - 	have been pursuing the matter before 	the 	legal 

foruriis 	but the 	Respondents 	even 	after 	clear 	cut 

direction from the said forums More 	specifically 	the 

Honble tpex Court have been 	denying the said 	benefit 

which 	has resulted in gross 	arbitrariness 	in 	their 

a':tion towards issuance of the impugned orders 	and 	on 

this 	score along the afc'resaid 	impugned 	orders 	are 

liable 	to set 	aside 	and 	squashed 	directing 	the 

Respondents to pay current as well as arrear 	payments 

tcwads the aforesaid allowance in question. 

4.16 	That the 	appl-icants as stated 	above 	that, 	the 

Respondents have 	acted 	illegally and 	arbitrarily 	-in 

issuing 	the 	impugned orders and the 	other 	connected 

\ 
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orders by which the payment of FSC and SC:A(RL) has been 

stopped With a further proposal for making recoveries 

of the same including its arrears. However, till date 

as per the said.impugn orders no follow up ordes have 

been issued towards its recovery Hence the applicants 

have qot reasonable apprehension that at any moment 

Respondent may issued such !:rder of recovery towards 

the payments already made under thehead of FSC: and 

S:A(RL). It i s therefore the applicants pray for an 

appropriate intri.m order directing the Respondents not 

to rectvev any amount paid towards si::A(RL) and FSC fr:m 

the' aplicants during the pendency of this OA 

)L17Thatth is  application has been. made bonafides and 

to secure ends - f just ice= 

• S. I3ROUNDS WITH LE'3AL PRPRDVISIONS 

5,1 For that the entire action on the part of the 

'Respondents in issuing the impugned orders dated 

14.99 (Annexure?-/) and 5.599Annexure8 is illegal, 

arbitrary and same is also violative Article. 14 and 16 

of the LonstltutiOfl of India, and hence same is liable 

to be set aside and quashed directing Yhe Respondents 

to: pay the current FSC and SCA (RL) allowance to the 

Applicants with arrears and 18X interests on delayed 

payment. . .. - 

5.2 For tht action of the Respondents in treating the 

Applicants not at per with the other Central Government 

Em}oyees who are receipt of aforesaid allowancs are 

I 	 -• 	 • 	 • 	 - 



J'v 
- 	

- 13- 

hiqhly.,discriminatcry and same is ,ioiative of Article, 

14 and 16 of the Constitution of lndia The Respondents 

beinq a model employer should have extended the said 

benefit to the Applicants without requiring them to 

approach this Hon'bie Tribunal. Hence the entire action 

of the Respondehts is illeqal and not sustainable in 

the eye of law. 

5.3 For that the Respcndents have acted contrary tcthe 

clear cut directii:n issued by the Honble Tribunal and 

which was confirmd by the Honble Apex Court and 

hence the entire action of the Respondents in issuing 

the aforesaid irnpuqr'd orders daed 1.4.99 and 5.5.99 

and other connected orders are illegal and liable to 

set aside and quashed. 

5.4 For that in any view of the matter the action on 

the part of the Respondents is not sutainable in the 

eye of law and iiabl.e to be set aside and quashed. 

5.5. For that the applicants are Defence Civilian 

Employees and presently thy are posted at Naqaland, and 

they are attachd with armfcrced persorne.l in the Field 

areas and as such they are entitled to FSC and SCA(RL)  

in view of Annexures I to 4 Office Memorandum and 

denial of same by the RespclndEnts have resulted in. 

hostile discrimination more so when the Honble Apex 

Court has affirmed the. said benefit to the applicants. 

On this sore along the impugned orders are not 

sustainable and liable to be set aside and quash. : 



S 

The 	Applicants craVe leave of this 	H:in'ble 

Tribunal to advance more qrcunds both leqal as well as 

factual at the time of hearing of this cases 

S. DETAILS OF THE REMEDIES EXHAUSTED 

That 	the Applicants declare that they 	have 

e:hausted 	all the possible departmental 	remedies 

towards the redressel of the qrievances in reard to 

which the present application has been made nd 

presentJy they have got no other alternative, than 

approached this Hon'ble Triunal 

7MATTER. FENDING WITH ANY OTHER COURTS 

That the applicant 	declare that the 	matter 

reqardIng this application is not pending in any other 

f:ourt of Law or' any other authority or any other 

branch of the Hon'bie Tribunals 

S RELIEF SOUGHT 

Under the facts and circumstances stand above the 

Applicants 	pray that the instant application 	he 

admitted, records be call for and upon hearing the 

parties on the cause cr causes that may be shown ano 

perusal of recor,ds be pleased to grant the follcwing 

reliefs 

	

81 Tb set aside and quash Annexure07 order dated 	- 

10499 and Annexure-8 order dated 	39 

82 	To set -aside and quash cither connected orders by 

which SCA(RL) and FSC has been sti:ipped and direcion 

( 	 ,.. 



• 	 .. 	 __.; 	•.. 

15 

• 	 has been issued for recovery of the same from the 

applicants. 	 . 	. 	. 

8,3 To direct the Respondents to pay FSC: and SCA(RL) t 

• 

	

	 the applicants and to pay the arrears due to them with 

•an interest of 18% pa. on the delayed payment, 

84 Cost of the apli':ation. 

• Any other relief/reliefs to which the present 
9 

Applicants 	are entitled to under the faQts 	and 

circumstans of the case and as may be deemed fit and 

proper by the Hon'ble Tribunal. 

9-. INTERIM ORDER FRAYED FOR. 

Under the fcts and crcurnstances of the case the 

Applicants pray for interim order directirq. the 

Respondents not to recover any amc'unt a.ready paid to 

them towards 'SI::(RL) and FSC: during the pendency of the 

1, . THE APPL1C:AtI5N IS FILED THROU6H ADVOCATE.  

PART IULARS OF THE POSTAL ORDER 	 . 

• 	 Dte 	•• 	 . 

(iii) payabie at 6uwahati 	. 

LIST OF ENCLOSURES 	 - 

As stated in the Index 

2 
• 	 - 	 . 
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VEF:IFIC:TIDN 

I ç 	Shr i 	Sul::anta 	c:hakraborThy S/c' 

Late 	SUMP Ch 	Chakrabcr thy, aged 	about 47 	years 

presently working as 	1: ian - (BK), 	in the cf 	i'e 	of 

the 	Garrion Engineer 869 EWS C/o 99 	APO, F'resèn1y 

ecsted 	at Zekharna, 	District Kohima, 	in the state 	of 

Naoaian, do here4y soiemn!y eJf'.rm and sta;e Ohat the 

statement made 	in 	this 	pet it:Lcn from 

paragraph Jj: L41 	JS- 	are 	true to 	my 

kn:wiedçe and 	those 	m a d e in 

paragrapns_ - WI I* 	are .ma;ers 

records 	of records 	Anformations 	dr :Lvecl therefrom 

which 	I 	hel ieve tcthe 	true and the rest are my 	humble 

submission before this Hon'bie Tribunai 

And 	I 	sign this verification on 	1t 	day. 	of 

Ma21ø 

;§jj Inn? C-17 qkl)l q'8 	g,  

S 
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- .:-... :. £l1 	Icp CON %1QQY.s TO PLNCrcJ J  

r A copy oI Gov' oIndi., N1 
flf 

Del letter No /37269/Ac)s 
3 

• (a)/165JD 	
i1 c) - dated 31 J 	95 is fd hrewjth for your 

---c 	
j'Lease.. 	 - 

( Obhr) 
Lb 

DAAG 
zCOS - Ctpy 01 nbov quotej ].eter 

A_-ctJ ijf' 

•1;J:. I- 	di 	
edtorefor to fl3ra 13 or ovt letter No 

dated 13.1.199' 	
to con'cy -the J1r.t.tc ,n ot - 

	

to the Oflowjng Field 	rvjce3 CozmcSsiOn to 
:CVi1jarg !i th newly defijiOd Fi(id 	cnd !odi lied Fi.Cjd - Ar •..:Bd -in.th. a1oVc ;qntjoncd ]ott(?r - - 	

•'r.- 

employees serving 
in th newly d1ined 

Ara3 
Wlcoz1tinue to 

he extendeCl the 
'C' t Govt lottLr N 

A/234,'A(/ps 3 
( 	), '7'r(PQy/Lrvjrt u) dattd 5 1 1964 	lcnpa CivtJt0 

C?loie5 scrv 	r iesly dcfind Xlodifled riLl Arcs will 
bè.xtefl,,d the 	nc5j0 	

erJuInrfltd in o Govt ltteroA/576l,AC/, 	
ces 2nd .tlor'h-gG•• 	

¼. 	
. • 

.- 	 . 	 . 	•. 	

-- 
In addtj 	to bov0 th 	 Cvjlj 	Cml?1cS 

OXVing 	thi neJy dfj,1 	Pel1 	d L1odjf 	ielcj 
-Aroa5 win -  b 	ntit1d -to j)LSyt f So• ---. ' • •... (Ro 	

d other :1LiO,u C( 	es- th c itt 	1 fl3tu tøn 	3Ucl 
by lIjj ll1r21 t•j frc time to timL 

-will -cou. I n to lur 	C1 	t Apr.ti3- -  - 	-. 	-1s 	

r•., 

This 	
witIti (:oncurreflce O('FjnCjico 4V iaidr,of this - 

fl V!dp thU1 JQ Lb 	
(1)/o5f(14_pA) dated 9 1 

1995 
- 

- 	 : 	Yours- yLi 	 • 
• •- • 	

- 	 3d/-- xx x x x ft . . Tlu 
o 	

rtg3) 	- 
the Gotoi iii 	- 

- 
- 	-:1'•.- 	 - 	 •: 	

- 	..: 	•. - 

fri 

- 	 -: 
- trnt Administrative  

-_1iwRPfl Ben 
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1. •  
() 

orcEo IH. 	 V:l.s,.nflIN.\TJl?l 
Prt.l.yj. No.21 

Sub:_ Field Sorvic Cczis 	to Of.nco C1vllj 1  serving in t.._. nowly dl0 	Fj.?l'J .\ro,s. 
.4- 

'33vt. of JII1, 	 stry o 	U:::r.c.. Ii 	Delhi lot t'r No.8/372o9IG/)S3c/loS,D,(, 	
onci 

rproducJ bjlov. for hit -.ji'j.:,.i 	
i- tOci 17.4.95 

 • 	. n:-j actio(i. 
Pls: ackflol,1.d 	rcj2t. 

No.Pay/o1jx1 	
Sr..O.  Detoc.: 

Distribution... 

a) All suh_ofjc3s :-- is p.ir sLn-r(j List. 
) 	soction in 

c) Spare 	 .. 

Sr. .IO.py) 

I m flir ctd to r- ,2r to par3 13 c-f flOV. letter Jo.372oc/,/_ PS3(a)/O(PtJy/Sorvj.,$) 	'ted IL •  1. 199.; .ind t 	convey , th : Sanctj 	UI th Prosjcict to 1h 	
FildSorvicc COnCsj,, 	tu DofonC3 Cjvi1j 	lii h: no.'1y IfIod Fio r , ro.s 	nd I djfjd Fild ,r• :s ccfjj in Uic. aU,-)vo l-1C(ItjflUd 

lotto. 

Sorvjgc in th newly Cl.fjnU Flold Ar 	t.jlj C.).itj;1u 	to )I: oxt4)ndoJ tI • 	 Co'lcC5c1Ofl onun:rcite d in t..noxur 	C' to Govt.lc'tr 
d t.cj 25. 1. 19ô4 LiVi1jri 

_w,)Loyes 5rvjnc in newly df,jn0d • 	t-odjfj..ij Fj.1ci 	
\ras '-411 continue tO, be Oxtondod I.  "10  CC-.ssi0s 

n..wratid in APPUnUXto Got.ictr 

td 2nd flirch, 1968. 	 d - 	- 
• 	

( i)  1 	a.dj tion to -to-
. th ;)'e(ic Civiijn :n;loys • 	&rv 	• i 	tIi 	iiriy d-. in 	Fi 	J ..!:a S 3nL, I idi ti.d UilJ \r':1s ill 	

ntiti: to P:tyint of spcll q 	 Cc.ij:'i .iUir" 	
iochj.loa. nco :.nd otlor r 	 :1 	. 	•. 	• 	:-• •1 •::I... 	

o • 	 • 	 -:t .. 	i. 	I 	it::: 	rI 	 •. 	•••.• 	I 	- 	i 	t 	,• 	! r 	.:i 

TI - 	ordors 	4( 	C 	I Lo fj 	'.C. E .  Ilu 	I ou 	:j 1j t: 	tC .Jrr..ic.. 	I :: l3fi 	;) "j5joH of 
14—PA)  • 	

SI!.. - 	

(L. F. Tlua:qn) 
Ur jecretary to tlij  • 	

• 	
• 	 r.i 	j,;j 

/ 	_It 

•_-- . - 

RK 

: 

H 	•-# 	 . 

p .  
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IL 

•,•- 
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Tfl1CTD 

tao. 	

) 
Covrnt.it of Ind1 

	 c.  

V 	

I :inj5 

Nw DiIi, tJ 10 170 .orii, 15 
CRXr, 

r 	
n 	

t th 1995, r. 	rifl( 
P3 id Svj. 	

to 

Cvji, 	£.;rvin, L 	
:1.).• io1d 	

s_ 
J:L, 	

as unj 
1111 	

)°fnc C.vjji n 	
in th 

CQj1tjn 

j, t b 	;ntjtjd 0 iIi. S)c.. 	
tory (Remote 

(.Lociiy) 	
nnd 

OtlJr 'llovIanc 	as 
to Defence Clv 	rs 	

s hitrtof Instruct10 	Is .ued 
by thj5 •lIliztry fror 	to tj 1  

Hnvoverj rospoct of Dofnc Civ in ti 	n,wj 	
crs 

5"cjl CrJr.,)nntO 

(ot L 	•1itv) 	
'nc 	ot 	•llo•I r-s p.r.: 

not COncurrntl 	

FIjj SJrvjc. 

2. 	
Thjç Corrj. 	

st s 	
ocurrn 	

of thv 10  

Vjn; 	

•:f tbj5 	
1 ; 	th:j 	•• 

dntoj 3.4.1995 

fj "fully 

UndUT V 	 (L.T.rIu,flJ) So.  To 	 ry to th) w :;t.cf 
• 	

TI 	aO12?)) 
•  

The Chjf of thc rrny
V 

N.jw cklhj 	 Staff 
- V .- 

Copy t0 

ttCh <1 . 	 V.  

	

• f•: 	 tR"
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Ministry of -)efonco 
New Delhi – 110 OIl 	 - 

Dated the 13th January 1994 

To 

The Chief of the Army Satff 

Sub z Field ServIce concessions to Army Personnel 
11lcrnentatjon cf the reco,t,endatjon of the 
4th Central ay Comsnisston. 

Sir 1  

I am directed to say that the 4th Central Py Commission 
in k'ara 26,98 of their aeport, has reco,ftnended that the 
existing Classificati o n of areas for the grantof field service 
ConCe$5jg5 and the Concessions admissible ii field areas to 
Armed Foce5 personnel should be revojowed by the (ovt,- The 
structure of field sorvicti concessions has since ben review •• I am directed to Convey duixtai-ar3h 

iIm the sanction ef the Prosident to irrpic-,- entatjon of the followina decisions taken in 
this regard in so fare as the offrs and person4el below officer rank of army ( inn.Ludj9 are postaj scrvic.) are coflcerne,1 

2.1 ClC3sifiCatic) of Areas. At pxosont field areas are 
inr.1 	 -. enu 	rç:ov 	orufje 	Field -Modill.od 	i-i1d ftreas. 	The nre., 	in whi 3rvic-i COflCOSSIOnS 	 ch field are 	ad;IIjgsjble havo bean l-loreafl;or, 	field 3rC55 will be Classifie 	

XO–defined 
d as Field 	ieas and Wodified Field areas only. 

• 

2.2 	Pre_roquij.; fr clas 	a 	area 	s Field Area Modified Fjsld arei wIJj 	 id b 	as follows *- 
Field Ares 	Flel 	

Area is an area where tool)s are TOPIOYQW—near tt;o 	borders 	oporational 

	

 Whore 
i 	 requjrep5 and 

	

fJ 	jnence  of hostilities an 	8 5sociated risk of life exists, 	
Troops in such areas are located 

for reasons of c.orat.ioAal Cunsidratons aior1i, 	md ar-i not living in Cantonments 

.cd!f ted riold aroa Is an area v1e troops are deojovec in Su?port 
of Combat eche1Gns/troo13 in an operatjcna su,ort roie adine 	is S 	

Degree of operational lightly lower thAn that in Field Arpa, - • 	Though sustajnç, 	sttrvej'Thnco 	continues 
2.3 	

The details of newly defjfl.d Filed Areas and 	!Odjfled Piold are Contained In f-:ppcnces 
AM reoectively.  

2.4 	Altartj0 	f any, 	the Fic-ld/Qdjfjetl Areac vjlj 	be notifier 	by theG) 	?rn•-. of 	lndl;i izo 	time 	to tirre  

•1 
r 	'I 

-Il 

o 

- --'- -.-_ _ 	 - 	•• -. 

- 	 T - 	 • 

--- 	 - 

• 	
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Areas Clas 	it s fje) 

	

 wjjj be .r yjowed 	 areas and lodified:Field Area every three. yeara 	
The review process wjll-i. 

one year in advance of the Conpiotion of three yosro. 

'.: 

grant of Coensary field area ro 	 5 allowahce and coensatory dif ,j area allowance, 
r..spectiveiy 	 . 

3.2 
The rates of the Oulowances are given b10 

j 

field area allowance 	compenaatory 
rd1fj.ed 
filed area 
alice 

	

1, 	Lt Col 	above 	
975 

	

2. 	Lt Co1(T 	Maj 	
095 	

350 
• 3. 	Captain 	

820 

	

 • 	 4. 	2 Lt/Lt 	 32
780 	

300 

	

• 	 5. 	
JCQ inclsdldg Hoiiy 	650 	

225 

	

• 	
. 	Connjsjoflod Offrz 

6 	}aviiciar . 
	 450 

	

 7. 	Sep  
175 inc!udln 	

375 8I6Cw)ilO NCs (E) 150 

	

3.3 The conditj05 	
Goverfijn the grant of coens3tory filed 

	

Aze 	

fiOld area alice in the case of Offrs w1i ba as foJjo 	— 

Adslissibijjty of coer1sary field area alice and 
odifjed field area 

8lIC will Co;renc. from the 

	

• 	

date on which an Of fr arrives in 21o!d area/Idjf4od 
field area fol1owig OXCoptions 

on being Posted to a unit/ortj 	
flojd area 5je 	to the 

j 	

modjfj,j field area i.n any one or more of thn followj9 CirCum_ 

0 	
tio5 	An Qf:r •,. 	i 	frorn •: 	

stanc5 £h.0 be el..gjbl for COGtISatOrY field area alJ.wance/ 
CO(flet4t()ry irdjfj 

	
field rwC allowance 

	

H. 	
(i) 	

df 

 
(a) When plac.j on tha sick 	

tIat 

	

-- . ,•p 	•o 	
imditl on the exiry 

Of the.prjod on thc sick he returns to 	ar 	w;Jjch the 	
is 

. 	

cI.nisbj.. 

() 	'/h 	, 	lye 
• 	 (c) 'Ihll& 

on transit fro1r, one fiei area/rodjfje hOld area to flother 	 . 

4 	 . 

Ir 

I 

.... .. .....................
,•••' 	

00 

• 	 , 	•10  

01 



- 

L )  

22 
(Ii)[:or ij:- 	_ 	d3r;nth 

/ 	 (a) 
The officar Continues to be borne en the strength the Unit/Formati on  in the ftela/modifieu fjld area s  f 	

(b) The officer in tilC ordinary course returns to / 	 duty to a exj riej/,djfied field area 
(not necossary/ the ono• from 

wh,ch he v.r.t) on terilination o the temporary duty. 

(c) The pence of a. 'nco i 	wIojjy on ruty. 
OTE 	

Compensatory field area all 
tdjfjd field area allowance will not be admj 

Who 
fiold area. 

? 	
sible to ofJiexsholdjng posts elswruore 
proceed on temory duty fro field/o.jjfj 0d 

3.3.2. Comensatory field area 
.1 	--- - - 	- - 	- 

; vrnces/copensat rdif  area allowaros.w1li not be adrnjasjble Crcumtni,ces :- in the following 

;ihen an officer fio ' , 8 11 on Antj 	
Is abunt from 	the 	filed area  e O 	 modified Exaept Cauaj leave. or sick 	Iev 	or any other leave 

: 
on on officer from a peace area ic especially eppoj 	to officiate in a vacancy of lc 	than 3 months'  

duratj0 	if the 	
ormanent incumbent Contjn.es COnnatory tc 	rnw the field area ailces/coent ares 	

r tt 	e):ce 	 m  ailces 	ndQ 	 odifj 	field vtjors mentioned abovi.. 
-  Coensatjxy field 

area a11ce/cpensatory modjfj field aree Slices will not b? Olst,l 	i 	addjtj0 
to 	

alice, 	
foreign alice 

COpeflsory daily 
	lic for s rving Cxtndja. 3.4 	

The  
r torfjeiOf  area alice and modified field 

area alico 

• 
JCOS/ORinCUdIng in 	ha 	of .\Cs(E) will 	i 	ta 	S5.T, c 	53 givo, 	in ?ara 	I 
of anrezure A to 	thj 	..tinlstryss -letter 

1113 
-c••  

97S/D(Pay/servjcos) A/O384/A/S3fl/ dtd 2164 as anded 4i 	
Thosa 

Ik!Li ' 	to 	i_ 	 rat 	o 	allowance5 will 	t 	adms s jb1 ø  
• 

ors01 	er'/Ing in 	ahnents 	 d 	i 
areas mntIonec. in Apond65 A a 

	

Units an 	;,rns .  
?crsonnel Cf 

cu,t 	•wlo...d 	. 	h Unit 
-whose oorscfl:.l ore 	Iiqjlj 	lgr 	tbu 
COflions  

gvqn 	of thu 

J 
4.2 	LI ts of Fmns/Units 

• S  

which a 	In fiCld ax. a of 	k'djff 
fjo 	rp 	and are 	

sr-e not1f 	by c - ,cos,; (S 	j,ij 	be the Cop5 Cof-ad9 	to 	'AO fo 	to QE ty, Aua 	-!ov 	Feb md 	 y lu v-ry 	vf': 	by 	thc- 	ith 	o 	tno 
mont; 	c bsoquo 	to the Clo.c of 	he qairte 

A. 
lot 

.71 

Ill 

- 	0 	
-•; 	.. 

- 



cI Th _- 

•43 :Othor ConcesIor,5 : ether coccs;1ons in kjo t presett 
admiSsible in full tinj.d areas as per detafls lvon &n Annexure 
A to the hinistry's letter o A/02584/AG/p53(a)/97/S/D(pa/ 

	

ervics) ats 25-64, as amended w.11 cntLnu 	to 00 admissible in the ne.vly dofj,d fiuld ereas as qivn In Appx 
A to this lottor. Similarly, the ConCOj0fl5 admissible in 
Mudjfjd field are 	a per dts1s given in A)endtx A to • this Ministry's lottor 
Sarvcns) liated 2.:m.5) a; aj vj1i 

b  modfjed field are 	
., 	

ad:r.is 	le In theas as oer a, 

	

edjx 	to this .ltLer. 
5. 	Thüo allowancas t,ill, Iww ve, tot Od ad,,ij5j ulo t0 s 

Static formnatjons/unjts g. Mi'itary 	 , 11eç.rujtj03 0ffc, '(rabin0 C)tre5 	
farms, ES

stj, shemb.ts 
CC :lr3cturct 	and Intts. 

(C) TA Units unless 

d) ;ecord Oifico5 ani similar 
EStAblIS110iijentS.  

5.1 	
uce/Unj1 Cii:IteAitowance 	P.?ronoej • 	

sarving in 1ieid •3reas whic;. ro situatJ ta 'imt of 9000ft 
nd above inCluding unConggnja Climate areas below hoight of 9 

9000 ft will be entitled to High Altitudc/.Thconge0j1 Climate al1ow 	
A lower rate would be aeplicable i'or ae 	t witI an ail;itude of 9000 ft 	15.000 ft and hj'ior rata for aas a•ve 15,000 ft

nche) 	The .tajj5 ai these areas ae giver, ir A x C. T.d reas of Hiqh Altitude/uncon_ 
9OflCjjj ei,nate alice crc given as under z 

M. 
 

i -- ----.--, 	 ____ 

9000 Ic to 1 5500 it 

	

 • 	inca ui 	 ftconJejal 	(e),cljjtv.. 
is 

	

Cij.nsto sas 	low 
- 

Lt Co.!. 	acovo 	 40J 600 Lto1(Ts)&j. 	so 	 525 3• 	Ctto  
4 	2Lt 	

25 	• 	 315 	 . . 	/ t 	
200  5 	JcS incj 	 2 30m 

180 	 27 Cornisjoned offrs 	 Cm  
. HcVjlcjar 	

• 	 14 	 21@ Sep/ 	InCluding 	100 	 150 erstwhile !C(E) • 	. :. 

, 

II 

I 

.r 
L 

.-••. 

ii 

• •. ' • 	 • 	 • 	 • _ • 	 • 

a 	1o ' 	0 	C! 

Cuntd 

• 	 , 	 • • 	 - 	

S 	 • 	 • 	 . LL H 	•.•-. 

• 	 • 	 - 

p 	
. 	 • 

• 	 • 	 S  • 

- 
. 
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F.69/3/75/D(Pay/Serjces) dated 28.2.76, as arnended will , con-Y' if1 !O to h" applicnble, 

-. 60. Siachan Allowance, Personnol 3ervjj1 1  in Sischen Glaciar area will be. eligible to tho ;roit of Sinchon &iuj.ovrnnce nf the following enhanced ratu. :- 

: 	 Oxilcers 	- 	b. 1,!O0/... PM 
r 	

(b) JCOS/CR 	oo/_ 
•. 62 	Sichen allowances will o 3djs1b1O in adojtjo t Co.(noa tory fIEId ares allowances but not with hir-,h altidude Unconoenjal Cl&mate a1iornncg, Othur ConJjtns •o:-rat.vj qr.nt of Sincliun allowzlnco dt,  C)flt-3ifld in t,*-,is I.1nisty's lette 	o 	(2)/.)1/D (Pay/ ; 5orv&ce) d-t,j 01 May 91 ili contjnuc. to bc e'\licah1e. 

71 	Cons,cunio1_Effects 	
Ofzrs/JcOs/OR Who have been allowed to .tetal 1IJI. accoou.. at the last duty station Cs on the .. date of issu. of thee, orde 	ard wh on issuo of these orders will 

cease to Ge entitled to retsin such accoodatjon may Colt1u to • 	..  retain th accomuodat .jon till such tje as vrrj.d 	co-.natjnn at the present 	
station is iio nvailabl. Alt-rnt1 "ely, their 

familios may be allowed to nove to a selected place or rsidenco/ home at Govea,irnent expense, If they o choose 
existing inaLructjons 	

, jr accoJ:ddco with 

• .' 7.2. Peronre1 of formations/njts who will no t be eJ.tntaeto the qrant of field - 
 service cocessjo5, cc,nse,u.jnt upon the forrna tion/Un.t being outsji the newly efjnod 	csso'n; roas will be governed .y nornal Conditions a '-licablc in peacc- area for all 

• 	Purposes. 	 - 

Si. 	Coflcesjonscn Attachnt 

Individu013/I e toc j 
r th' oaee 	 •nts 1ro frnn/Unis not served 1w • 	 ___ - h,,#  - 	- 	-- 10 	 ett. 

or t
C -. o for 	)ettjo,j 	 to units 	ra.'tn 	tho 	fjJ .ervjcs 	no cc.sjons the 	 i 	 than two we., 	x- 	untitled tu 	th 	cocessj03 at •:r:. 	it aJ.,ssjble •ihdr • ara 	6 of •Annxu:n 	A to this 	4lnistry's letter No 	192584,'AG/Ps3(a)/97./ 5/0 ( ° 'y/SeXVIC05) dt 25.1.64 as anonded. 

- 	.• 
If the nttachut is for twa weeks or nre, 	the alice Ic; coens3tory field 

- --- 
jre 	cu a 	 /conpunsatoy 	dfid fd rea alice under these ord., 	as Ulso the . cOnC9j015 as 

appijcab0 as par orders =Oforred tu in para 8 (.) avc be drnjssjble 

I(c ) 	No cash TA/DA will 	issjaje in cithar ease 

, 	froro 
Date of_Effect 	T hese orders will come It 	force with effect 

Contd 
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I.  

r. HP 

1 L 	 :.;r.i[:Tu 

	 WI 4\ 

U l  

9 " 	Conso uet upn the cornin. -  into iorce of th€. revised 
oi,ra, the follou rij rta-y 11 lua.c s ii) ;tnnd .;ithdrawn from 1.4.93 CXC,t In cases ro rreJ lu in 	ra 11.2. below i- 

Special adhoe l)oinc. c 	731'-:' 	inidsuible for ofices 

S..dr&tin '3.lowrc.' of 	140/.... %):j adrniajjblo for of fr o •  

Specia1 . cor,nsjto. (ficicJ) allowo'ce rnging from 
13 to 	 i 23 .' adjabl. for JCOs/JR mc). 1-10(E). 

ICicja 	 Locilttv__l)c'ar4ce This 
re:' t ecr s1I T 170 - 	 areas! ,eace ri - as  on the Ivjlj.-, 1 1 pttra 	 5t3;' .vjthdrawn but ;f i.ct Feb 1994. 

1i1, 	ustnent.a 	fr 	llc 	-. rt.1-nJ 	ra u." .3bOve drftwn L :  the tndIviu.35 	 Zr Ist. Ari, 1Q93 wi!l be adju3tod against ti.; C. y 	st,r field area a..lce and co.p n.:tory 	difl.d fi 	ar 	.ilce, i' 	 , uidr these or'Jrs. 

11.2 	..hre, howevr, an i!.ivfdUaj has bCorne disentitj.ed to 
any nonetary alice conent uler. clunnqe Iii the C1.a.zifjcatjon of ar 41i, nu rcovry will be s.cIe f the nnetary ailco already of ij a.c inJl 	t'; exis tin. otrs upto the. date of i;suu of :this ieter 4  

12. Th 	xistjr.orors on 	uLjt cif fild service coflceSsjo,s will sti 	rj 	t th Oxtund indLntoij above. 

	

Th, •:onc""--nc to 	•ii!1., C.LVj1.jans st: vine in thu neqiy 	 v..•  ) 	iitifitd 

14. Suitable adflAnsUativ,   t 	 izizl.t.jntatj; of !iuo or:s w±j.j 	.e I'u. 	;•.e ,:r- .y 	.s, •1.. 	':s 1 1.tntjofl 'i!th 

	

s i.ue; with . •.. 	 'o 	iin, rce 0.ti -1 c th.i iiistry 	vido 	 jr 
•'o '( )/'—G(b.PM) gated 

/0 i 	f;&ih1ul.I, 
x x x x 

0 A Kt) 
(t.Ti:t4 ox ecy to tho to vt of Inals) 
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Appendix 'A' to Govt at India 

	

Ministry ofDefence letter No 	• 
37269/AG/PS 3(a)/90/D(Pa'/SerVices) 
dated 13 Jan 94 
(Refers to Para 2.3) 

lIS1 OF FIELD AREAS 

I. 	EASTiRN O11AND 	 .• 

(a) Arunaéh1 Prade8h 

Tixap and Changlang Districts. 

All areas 'brth of line joining point 4448 in 
LZ 4179-NUkme Dong WS 3272-Sepia MT 2969-Palin Y.D 
9213 Daparijo tI's 5841 Along NL-1273-Hunl. NM 0170 
Tawaken MT 8136-Chu..upai Bun NM 8814 all, inclusive. 

-') Manipur and Nagaland States. 

(c) Sikkim i All axs North and NE of line joining Phalut 
LV 476-Gezing LV 7059-Manikha LV 6160-Penlang La LW 0666 

: 

	

	 Rnngli LW 1448-BP I in LW 453 on Indo-Ohutan flordor — all 
&nclusivG. 

2. WESTERN covtio 	 - 

Himachal Pradesh z All areas East of line joining Umasila 
• N'! 3951 IJdaipur NY 8663 Mani Karan SB 2300 - .Pir Parbati 

Pass TA 1459 - Taranda TA 2335 - Barasua Pass TA 8801 all 
inclusive. - 

•. 	3. 	guntXat CB'TRAL COMMAND 	. . 	 . 	 •• 

Utt.r Pradesh : 	All area NGrth and NE of lin 	jo1nin 
• , 	• 	 Barasua Pass Gangnani TG 1362- Govind Chat TG 0937-Tapevar, 

11I-I322-Munsjarj TiJ 898'...Re1aI)ad TO -2466 all 	Inclusive. 

4. 	i4TIItH COM.1A41) 
-.. 	- Ldkh Sector 3 	Areas North and EaBt of line joining 

Zojila MU 3036 8araiachaia 	JE 6672 along the great Iima]a- 
- 	- yn Range all inclusia, 

Valley Sector : 	All areas nest of line jning point 
- 1 - 15 	in tH 5470 -Gulm;ir 	LT 3105 Naushara MY 3105 Rx Ringapat 

- 	 - 1.1 2133 Hanthzara MT 2043 Laingyal MT 2339 Point 8405 in NG 
- 	 4365 North of line joining point 3403 Dunnkut MT 5453 Razan 

- - 
	...... - 	 UIJ 2229 Zoji].3 all inclusive. 	- - 	.....-. 	1 	(c) 	:!:ioUi. Sector 	All areas west of line 	joining 

- 	. . 	 Tip of Chickcn Neck flO 773 Canel Junction RD 6364 Mawa 
ahrn.n 	Y 3354 Point 1553 in Uk5470 all inc&usive 	- 

.• .--.--i•i• 	
. 	

..- 	. 	. 	
S 

- ........-F 	 '- 	!STtICTE 	 - 

---- 	
. 	 • •. 	- * 

1 0 	- 	 o. 

- 	- -- - -• 	. 	 ...TT' 	:,..T 
-:-" -z-- 	-s=--- 	Z-. 	----- - 

- 	
--- 	

- 	 - 	- - 

- - 

- 	 ,. 	 1 	 ... 	*,., ''••*-' 	'., 	 - 
-- 	---- 	-- 	- 	-z 
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-27 	_i1TLD 

U'T (Th 	n Iii) FILLD A AS Jr 
 

.lLST 

?a 	

ng 

Jais 
ns, Suratgrh, Lilgrh, Jtt3n, Aohr, ond3rh, 

	.; 

Fazilka, Jandiala 
uru,}Oq8, DholeWai, Beas, ir arangWal, 

HusaifliWal8, Dera Baba 
Nafl3k,Lai5tn ulçje upto the 

lbtrfl3tiOfl 	Eorder all inclusive. 

j!Ijji!' 	
Satrod (IIssar) 	 - 

nchl I)rthsh 	 o 	1ii. jonifl 
field area itne/htch :1titude line, 

	

htnT~

s;u COMMAND . 	. •... 

(a.) 	 S 

(1) Cachar and North Cachar Dists of Asc',rn 

including Silchar. . 	. 	. 	 ..: 

(ii) AllarS of Aru naChal Pr 	h'and Assam rth 

of River Bramap utrc less I pur, 	sam.ri and field,. 

areas. 	. 

(b) State of MitoX53fld Tripura. 
 

• 	(c) Sikkim andest I3en a). i-Areas Northwalds o line 

• 	joining Sevoke LV'.91-1 ..3ur ong-LV'9850 Sherwfli.LV 9453 
 

Bagrakot LW .0113 Damdim . LW 1109 New Mel Hasiniara QB 7894  

ltitude line! 
'Ganga Ram Tee Estate QA 1377 upto the High a  

±jeld area ).ine/lntcrriati013l. bo rdur, all Inclusive. 

CEUThAL COMWNQ 

Axas North - of line joining Uttark.ashi, Karen Prayag, 

(euchei, Jo shima t.h, Chanli, Iludra Prayag, AskotC, Charamag 

Uh2rchUla, -Kasauli and 'a:anJra Na•r uptc lntern,tioflal Border, 

all iñClusiVO. 	 . 	S 	 •' 

NOR1HE1N CO/ AQ 

a)v.11leL!tor : .ArPS West of line joining pattan, 
I3ararnUlla, Kupwara, DrugniUla, ?anges, Aanken, i3unyar. 
Pentha Choy'k, KhanaPai, Anantna9, Khundru and Khru upto 

the existing HIgh Altitude line all incluSiv.. 

(b) JnT:u Re 	Areas West of lin jonin) CP 19: 

tr.4hunna_14, Jtndra • Dhansal, K3tra, Sanjhi Chntt, 

bctotU, Itni 1cr., Rarnben m I3.nlhal upf.o the uxisting 

Hi.h lt5.Ludo line all ir.clusive, 

RiiSTi CD 
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Ae ndiX 'C' to Govt of India 
kAn oi Duf letter No 37269/AG/PS3 
()/90/D (Pay/Sexvices).dt 13Jan94 

(Iteinrs..to pam 	.1) 	•. 

IJST OF HiGH ALTITUDE (UOEHAL CLIMATE) AREA 

1 	JAT.J AUD KASUM1fl - 	slonj the followintI line veyondi- 

Ceaac Fire Line Nullah crossing !.N 2100 SOUTh along 
Nulloh to UtLA june NO 1969 iOU114 along ?4ullah to I4ICHINAI BAR 
Nl 2048 SOUTH EAST along KAMIR/LADAKH boundary passing through 
heichto 17573 (UN 73) 19590 (uN 72) 19830 (NH 91) 17672 (NN 80) 
FASlA) (No 10) OUTll A3 	jT alon.oundary to Gil NT .2490 SOITH 

ci aior LYJun1ary to point 21570 (NT 244) again along boundary 
to G NT 2758 EAST AND fORTH EAST along boundary to 	NT 4269 
SOUTh LAST along taunary to IfACSHULA (NT .5662) SOUTH EAST 
along boundary to UMASILA (NI 605.0) SOUTh and sUUT11 EAST along 
boundory to KANGLA JOT ('41 9420) KAZALWAN r&JREZ REflOW, RINc 
PkIN Pill' RING E.\LA REGION, . TITHAL 'SW) TA&, lIAR thCION AND . 

DA. 

2. 	H1MtHAL PRADESH 	Area along the following line and 
boyond j 	 . 	. 	. 	.. 	. 	. 

Along foot path and then nullah to point 1236C (lIZ 0891) 
along MIYAH nullah to.its junction with CHEWR at NY 8663) 
'IJTh EAST alonri R LHENAb to KHOKEAR (Nz 43) to RAFfIA 

47) and stràiqht lint to MANI K.AhA (SE 6486) along 
PARBATI 8 TO PIR PARI3ATI. 

3 	UTTM PRAJE-4 	Area alona the following Un.? and 
beyonTh1U pass (944875 point 26370 (94989) }IRSIL 

972852) KEDARUA111 (TG SSSSj VORIMTH (IG 9053) ''u::El. 	H 
TN 0739) (ccIud1nQ town 1ia) t J'JAAa (Tn !'QQ) KAL.IKA 
TN 50211) AILAM (IN 7423) 5LA (TO 2593) cH'ZYALEKH (Ic 4994) 

and area above 9000 ft in the •dcsiqnated fiald areas In A-OX 'A'. 

4 	NEFA t Area along the followina line nd beyond :- 

i'ojnt 14600 (Ms 2881) t 	 nzo 	(':s 2fl8R) 	TA'i(;.s 
6777) SALPMG (;T 1379) L1U (:.T 2289) KHA'ilA (:.Zi 2iO3) 
NYAL3.IN (1:0 7525) to 8th nile stono (One ZIRO Y\;'I'4 oad) 8 'th 
mil3 stona (on )APO1UJO - LXMiKIN3 ROAD) poyom 9t (hiT 9379) 
2nd mile tikone north of YARIE 	9575) IX)SIl4G (wi. 3592) DA'.F(OH 
(wE 16208) AHIl.KOLI.N (u.IF e81) K011.I (Nc 2401) Guu;r.ow (r4w.... 
4592) LAION (UM, 7579) HAY'LIAUC3 ('47.1 0199) CHC.IAII ( 	9943) 
KAMHLi (N': 0125) point 6490 (.i 1403) VIJA7''IAR  

5. 	SIKKI 

Uorth and arth East of t:c li." ru,ajs; f.roai 	12785 
(iN 96) 2oint 10140 (LI 17) point 10403 (IT 38 ) pc.nt. 9C10 (LT Oil 4) fFeja Junct.a,, (LI 53731 L'Tfl! (LI ''f'1' 'oint 
0C30 (LT 4) 

• 

amm 
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16729/oxg 4(Civ)(d) 
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V 

ctv)_ 

AJjutiut (iflVra1 L 
Army 	 I r. 

r) Ihi. I l'i Oil 

75 •j 74 

I 
5.  

' V  

Headearters 

So'ithrn Comsnd 
Eastrn COmmafl(l 

.stern COrflg031,d 
Central Command 
Northern Command 

	

FIELU &RVI.L CU:.; 	i.'j. Th 	It1;., 

TffTh1 -  

1 	On the bj5 of tho fcurt:i c:nr3l 
Pay COtirn1.j, 

XQcOnm!ndation, the exjttn,, classificatius, of a, .,;i s 
for grant of field s.'rvjco 

CoWQZSjun l'.a 	t*i r-vl.ej r.'CQ,,tl  viJe Mm o Dof 1ett,r 4o L.69/AF/I'S 
dt 13 Jan 94, &.xe of th 	

y,

n 	
iulce have .l so boon revised in

r .'.,: i Is p.r t ii? ibid (3 Vt 	r.t.IV
t 	 j as fj'1d aroas and moJi ( - ii. 	fl ,j 	. 	

O i C 	f• 
of new! 	dofinod fj.j.j 	 ..n 	idj iV•d 'j..,Id 	.t tain• ..d in Appx 'A' an.J 'U' r. 	..ti.• 	t 	this 1i't.ttt, 

It is propo 	to 9tond th s.. 
£ta!siHr1oya&Jti th f1'ld ar ras IJV' servc 	 V V5iejth services 	

sj.ijiar ccii,i io,s iii thu 
la

e ar. 	
u rcj to n' c, in - 	I)O Uoi er 

3 	The foliowjnj proç,os.ps for 	
to defence civilians p'ostocj ti the. ar'-, h.- j' 1•J'.(  41n of Dof for consideratl,n z- tc 

(a) 	Defence civi.Ija, 	 Lip 	i i. •i 	 mi n' ii fled field 3re2s to Ui? 	 '11 	In 	 ;rn'...' area allce 	Conea tory jsj :u j respective!., at the fc  

J ,, 	.. 	r 	.T1,.. 	u. t: 	: 	T 

	

itJ(J 	V 	
VVl.,jLV... 

I ii9C tj.d — - ------------------------ - - 
- IV' 

br i'ay Upto 9OO/ 	or 	 . J7'/-':? For 	i?XCOOdln.j li.9C0/_ 	 '.. 45e/_j 	. . - 	 t)4 	V but not OXceOdinq 	 17)/_. 	 V 
V 	V For j.ay excr,sdl ng s, 

 but not Oxceoding  
For p a y Sxceoding Rz.2.30 /-P!Vt 	f 	V;. (j /_ ,. 	. 	

J4f•)/p 	 P 

esi 

I, 

L JV 

! 

I 

./ 

•...VVV 
- 



4 	
f 

J:±' 
but not exceeding , 000/._pu 
For pay exceeding b. 3000/_PM 	flc.97'/_PM 	f.325/—PM 

(b) 	
The special Consatory alloce such as Hill Coenza tory and winter ailces, 	Bad 

- 	V Claimate alices 	tc not bo bi addition to this al1owancos 
(c 	

The other ConCessj05 in kinj at Pr Sunt aihjssibl • 	in fufl field areas as per details 
given inAnnexureic' 	to h4in of Bet OM No A O 2584/AG/PS(a)/97 	() (Pay/Services) dt 2 	Jan 64 a 	amended from time 	to 	time to continu 	to be admiSsible in 	 ,, t 	newly defined fidid area listed at ax 'B' 	to this lettar.  

'. 

(d) 	The above mentioned allowances will n6 •-. to 	j 	 t be admi5Sjbl 

. 
• 

Stjc formation/jnjts og,military forms, MES, 
Recruiting offico, :alning centres and 	8tabli5hnt5 

I. 
NC Directoratq 	and Units, 

. 	 (iii)TA units unless ebodjed 
L (iv) Recordoffice 8i, 	Similar ostabljshffntS 

4. 	
High altitude/Uncongenial Cljte slice Civilians serving In field areas which are 	situated 

• 

as a height of 9000 ft and above including unr.ongeni Al cljtte aroas below thu height 9000 ft to be entitled, cf 
in A>px 	 Zib The details of those 	are 	lven 'C' to this letter. 	The rates of High Altit.ude/Uncog  fllal Climate allowances are given as under 	:- 

Pay 	
Cat —I (HoiQht from CatiI 
9000 ft to 15000 	(Height ft mci uncongenja 	above 
climate arnas of 	15000 ft j 	

. 

 90001t 	 exel 
Sinchen) 

For pay not exceeding Rs. 	90 .1oo/p 
' 

pay exceedj, ,9o/.pi, 	
.l40/...pM but not Oxcieding 	.2300/...PM Faz , PaY.exceeding 	.l500/—pM 	 .l80/—PM but not Oxcilding kl.3000/_pM ,270/—PM _.Fo.r pay oxceodin, 	.3000/...pM 	R1.300/_PM 

4 The H19h Aititudoø'uncongeniai climate 
. allowance to be admissibi, in addition to the field 

con)enatory allowances and other Concession in klnd 

. 	 Command Headjarters are requestod 
	to 	amine the abo, 

•/Vje
proposal submitted ti Ministry of Defence 

J 
and given their comeats ws, 	

Annual financial implication on the above please be worked proposal 	ay out 	separat.1. inrI'spoct of 	fielu aLIce n,odi.. fled field area alice and High altitJdo/Jncon alice nia1 climate and RK furnsjhed to this Heacquarg5 I. 
.t by 20 May 94 

(sd/_xxx 	x 	)• 
(Prod Ji Sax-ea) 
cso • 	

Dir. ctor 	(i.i') 
Org.i 	(Civ)(d) 

S 

for Adjutant Ccn.raj • R1iTRICTEL) 

- 	

- 

- - 

---- 	 _- j-1 -- 	
- 	 -- 

- 

Zia",  
 - -: 	- -' 	 - - 
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. 	 . 

O/39 	) cttff:b 12C. 1/6/3 c1L'L I 6 Dcc 

	

, 	 1 C LUT 

.. 

' - 	I 	 I- ..) 	41/ 

	

k 	, , 
	 inxiczsinod it dircetcu to 8 .' th't 	Hcqntu 	d dsia tck.  

th Gir1' ut oh the rcndrt&ED 3f the Ebtr'th Py c ii.bn in rccn1 p -  ' 
lt • I ) t cc.nt Zt SpCi] Cnji'ns'tory (t L.r ) U: rnc tD Ccntrcl  
J' I ntnont c1Dp13ye p33tCQ in &Cclend  vic )cs1utiin 1(i)/IC/3S dc'taa I 

	

::. 	
15-0_86, .DrUn t ' tha,  procldcnt 	hcrcby cnvycn, i3ur5o3i3fl.3f:.t1]. 	

• 	 . 

	

-' 	 tha oi- orwrs n tEc aubject, t tb grnb f pcciz.3 	pcstry 
(RCTW L:x'uit/ ) cc t Ccnt]. Gvxt ap1ycc 	tha in llc1 

I 	

, 1J3wirLrcvi;$;Qd rrUa - 	 ' 	 i 	 i 

	

.tJ 	 r 	rcrICn 	' 	 I 
Etc t tb 	pcc). £"n8rr/ 	 . 

' • 	 ;. 	 . . 	 : 	•• 	 : 	• 	 . • . 	 rDth 	• 	 I 	 '. 	 • 	 ••• 	 • 	• 'DI 
.• 	 . • 

	

L 	
I 	 I 

	

. 	
B'1c F 	bc1-i 	' 5/_  

per 

raj 3' 01 	5o/_ e 	it b'13f & 15Dr  

	

•I 1 	 &'ic 	CL li 1.5/..& rby'o tur b1u j 23D /- 	 275/- ' 	
I 

	

I 	 raia pC, 3t az 2000/- rt 	).tzt 	F 	DD/_  

; 	Dç.'iu pr,r 3C a 'uoD/-& ebovc 	 525/_ ' 

3Iacrtt!crfcctfrJjLO35 Frcrifr 	
I 

cbvt.r11..ncc tim to d.r 	rt" 	tir.. rtcs n th 	 '\ 
t 	nti.d pr.y in thc pt(—rcvtcIl 

	

. 	 Pcyrncr.ne pc.) iz t he rCvi3cd : -.1e5 of 	i 	uccd t1dcr t he CG(R 1' 

	

\ 	£L.e8, 1O3. In thc sc Qt/tb.3 wh, rcte.jn tb 	inax].c f pay,  ifl.nc3tc, bcsiacs py  in tFc.revisc4 s 	f py, pprjtc a. -2 

	

-.r 	 r tt,ntj I) , dctxncs3 py, 	i. . intern lief 
et the ?rtc rcs4ltn in 4 	3a to t.n cr.i,137cc,  wh3 h bocn 	tixiajr 	' 

thcrJJ3vc.±ca from V. drt.c  prnr to1.1O.133S tbctztmt 
prinr to thtt orte will th prtccLd 	trettiiv the difio bcizen t 
L1LUrDCI 33 CZIn C~nd thtt tutii1c ct t 	.iiscu -rtc rn persti 	in 	I 

I ..CCLt.i1i wiU c3ntn. till-thc 	1njcc 	pSci in t sc 	, 

rcin t.i.. LCc3r- c3 C' 11,3 .  hihcr cut ctt'ier on prn ti,n 3r 	
I 

..., .. . 
j 	. 	 Y•14ZC llrv.V.4.dC 	Lcitoz fl 	(i) (r) (I), 
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IN ThE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.148 of 1995 

Date of decision: This the 19th day of September 1995 

The Hon'ble Justice Shri M.G. Chaudhari, Vice-Chairman 

The Hon'ble Shri. G.L. Sanglyine, Member (Administrative) 

Shri Chandra Dev Yadav and 213 others 

Applicant Nos.I to 196 are working under 
Garrison Engineer, 869, EVJS, C/o 99 APO. 
Applicant Nos.197 to 214 are working under 
557, ASC Battalion, 12 compu (ASC Supply Point), 
Zakhama 	 Applicants 

By Advocate Shri B.K. Sharma with Shri B. Mehta 
and Shrj S. Sarma. 

- versus - 

- 1. The Union of India 
represented by the Secretary, 
Government of India, 
Ministry of Defence, New Delhi. 

The Controller Cçneral of Defence Accounts(CGO), 
A.A.O., Shillong. 

The Controller of Defence Accounts (CDA), 
Basistha, Guwahati. 

• 	4. The Garrison Engineer, 
869, EWS, C/o.99 APO. 	1 	 - 

5. HQ 137, Command Works Engineer, 	- 
C/o99APO. 	•. 

6.- OC, Supply -Point, Zakhama (Nagaland), 	-. 
C/o 99 APO. 	 ' 	 Respondents 

By Advocate ShrJ. S. Au, Sr. C.G.S.C. 

0 R D E R 

CRAUDHARI.J.V.C.. 

p9" 	 --Mr B.K. Sharma for the applicants. 

S. Au., Sr C G S C., for the respondents 

atmeno far from the resp:nd:n 

ot..be filed. This is an application filed by 214 

- 	 - 
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- 	 applicants who are working under the Garrisor Engineer, 

, 	869, EWS, C/o 99 APO and 557, ASC Battalion, 12 Compu (ASC 

Supply Point), Zakhama, which falls under the Ministry of 

Defence, Government of India. 

Relying 	upon 	O.M.No.20014/3/83-E-IV 	dated 

14.12.1983 the applicants claim that they being civilian 

employees serving in the N.E. Region are entitled to get 

Special (Duty) Allowance  (SDA) in terms of the modified 

O.M.No.20014/16/86-E.Iv/E/II(B) 	dated 	1.12.1988. 	They 

contend that as they have All India transfer liability 

they are covered by the aforesaid memoranda. 

The applicants further claim Special Compensatory 

(Remote Locality) Allowance (SCA(RL)) in terms of office 

memorandum 	No.20014/9,/86-E.IV 	dated 	23.9.1986. 	The 
1, 

applicants furtheç claim that they are entitled to get 

House Rent' Allowance (BRA) at the rate of 15% on the 

monthly salary in terms of the recommendations of the 

Fourth Pay Commission with effect from 1.1.1986. Lastly, 

the applicants claim that they are eligible for Field 

Service Concession (FSC) in terms of. Government of India's 

letter dated 13.1.1994, 25.1.1994 and 31.1.1995. 

It is stated by the applicants, that despite 

repeated demands the aforesaid benefits were not being 

given to them by the respondents and, therefore, they had 

filed Civil SuIt No.255/88 in the Court of the Deputy 

Commmissionèr (Judicial), Nagaland at Dimapur and obtained 

a decree dated 19.12.1994, but as they have been advised 

the decree is a nullity as the civil court has no 

7rt _v

' 3ur5ion to entertain the matter they haft approached 

b thifl'i!bur'al. They contend that the time spent in 

	

J.j 	. 
i- 	r.u&.ZJ 	a Qrong remedy should be ecluded for- the 

purpose 	, 
- 

_ 	
- - - 
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purpose of calculation of limitatio and they b& granted 

• 	 j. 	the relief. 

5. 	
In the civil suit which was Contested by the 

present respondents their stand was that Since the 

applicants are enjoying Free Field Concessions they are 

not entitled to claim other allowances They also denied 

that th service Cofldjtjo5 
of the applicants were the 

same as that of other Central Government employees. 

6. 	
Now the aforesaid contentions of the respondents 

urged in the civil suit which may also be taken as their 

defence in the present application have been examined by 

us in our judgment in the case of S.C. Omar, Asstt. 

Executive Engineer, -vs- Garrison Engineer and another 

(O.A.NO174/93 in SLJ 
-1995(1) CAT 

Bench) 	. 
We have held'in that case •that SDA and SCA(RL) 

a 	
payable t&Centa1 Government employees Posted in N.E. 

Region even if they get FSC. We have not accepted •tFe plea 
	tA 

that admissiblity of FSC deprives them of these benefits 

In arriving at,  that conclusion we had also referred . to the 	A earlier decisions in O.A.Ns. 48/89 and 49/89 dated 

29
.3.1994 We held that the applicant in that case was 

entitled to get SDA and SCA'(RL) apart from the FSC. We 
have also 

followed that decision in our order on 

with O.A.No.125/95 decided on 24.8.199 

consistently with the view so taken we, are of the view 

that the claim made by the applicants must be upheld. 

7. 	
As far as HRA is concerned the applicants will be 

coered by the rates prescribed by the Central Cvrnment 

from time to time for B (El 
- B2) and C class cities. The 

.ppl~
icants will be entitled to get the allowane at the 

rates Pftcribed from time to time depending upon the 

nature 

in 
- 	 ,• 
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/ 

nature of classification applicable to them. 

	

8. 	
In the instant application the applicaxts have 

raised a contention that they are entitled also to get 

compensation in lieu of rent free accommodation in terms 

of Q.N.No.11015/4/86_E II(B)/87 dated 13.11.1987. Mr B.K. 

Sharma, however, submits that he does not press that claim 

in the instant application without prejudice to make the 

claim if SO advised by filing a fresh application. 

It is, however, necessary to mention that as held 

by the Hon'ble Supreme Court the benefit of SDA is 

admissible only to those employees who are appointed 

'outside the N.E. Region and are posted inside the N.E. 

Region-. it will be up to the respondents to ascertain the 

case of each applicant, if necessary, to make the benefit 

available to such applicants who are entitled to get the 

same.• 

The SDA will be payable to the applicants who 

satisfy the above mentioned test with effect from 

1.12.1988. They will be entitled to get SCA(RL) with 

effect from 1.10.1986. We hold that the applicants, are 

entitled to get HRA at the prescribed rate.. We also hold 

that the applicants are entitled to ge.t FSC as admissible 

from .1.4.1993. 

. 	In the result following order is passed: 

	

i) 	It is declared that SDA is payable from 

1.12.1988. 

The respondents are directed to pay to the 

SDA with effect from the date of actual posting 

Nagad on or .  after 1.12.1988 as the case may, be in 

respe t 	teach applicant and continue to pay the same so 

..\ 	 concession is admissible. 
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Qj 

(b) Arrears from the date of actual posting in 

Nagaland on or after 1.12.1988 upto date to be paid within 

three months from the date of receipt of copy of this 

order. 

iii(a.) It is declared that SCA(L) is payable from 

1.10.1986. 

The respondents are directed to pay to the 

applicants SCA(RL) with effect from the date of actual 

posting in Nagaland on or after 1.10.1986 as the case may 

be in respect of each applicant and to continue topay the 

same so long as the concession is admissible. 

Arrears from the date of actual posting in 

Nagaland on or after 1.10.1986 upto date to be paid within 

a period of three months' from the date of communication of 

this order. 

iv(a) It is declared that FSC is admissib1e from 

1.4.1993. 	 - 

The respondents are directed to extend the FSC 

to the applicants in the prescribed manner with effect 

from 1.4.1993 or from the date of actual appointment as 

the case may be in respct of each applicant upto date and 

to continue to give the same 'so long as admissible. 

v(a) It is declared that HRA is admissible as 

indicated below: 

The respondents are directed to pay HRA to 

	

applicants at the rate as was applicable to the Central 	 KY 

GovrnmentemployeeS in B, B-i, B-2 class cities/towns for; ,.  
- 	 . 

the period from 1 10 1986 or from the actua date 

	

t 	t-.se .• may be 

	

Dp intmen 	as . in; respect 	.... eah  

o 28 2 99l ano at the irate as 	ay be - 

plicab1from time to time as from 1 3 1991 upto'date and 
I ....  -. 	 ... 	 . 	 .. 	 ... 	 - 	 .. - .. 	 . 	 . 	 ...- 

to 	- 

• 	
_____!: 	f 	• 	. 	 . 

- ... .,-, 	 .................. 	 . ,., 

• - . - 	 •. 	 . 	 -.. • 	 . •.S  • - •
Y'••- 	 - 	 . v 	 - ..-'-.' - 	-----.--------- __r 	- 	. - 	.- 

.- ..'- 	 . 	
.•--.- r, 	- 	- 
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6 

to continue to pay the same at the rate presCried 

hereafter. 

Arrears to be paid accordingly subject to the 

it as may have already been paid to 
adjustment °f the amou  

during the aforesaid period 
the respective applicants  

towards HRA. 

Future payment to be regulated.. in accordanCe 

with clause (a) above. 

Arrears to be paid as early as practicabli but 

aterthafl a period of three months fromthe date of 

comm 'i,catiOfl of this order to the respondents 

. /*J 
4r

The o'riginali application is allowed in terms of 

J/fote5, 1d order. No order as to costs. 
	- 

Sd/—VICE cHAIRMm 

sa/_Mo'BER(AON) 

1RUE COPY 

f 	 H 	 - 

ct1on offiew (J) 

li e 
• 

, 

'It. 	

0 	 0 	 • 
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IN TPE SUPREME COURT OF IND1 A 

CIVIL APPELLATE JURISDiCTION 

CIVIL APP E A L NO. 1 572 OF 15L97 
(Aris.ino out of SLP (C) No.1408 	I 

	

Ui'ilon of India & Ors. etc. 	 . . 

V e r c us 

E. 	Prasad, 13.3.0. & 0r, 	etc., 	 ...P.cst:ndents 

( WITH 
CIVIL APPE 1573-1576 1577,157h 	4579 15FC-15L/7 

[Arising 	out. of SLF (C) 	Mo.17236-39, 	14104.. 
15740, 	25108-10 of 1996, 	SLP 	(C) 	N 	.46 	/6 	(CC 
5040/961 	and SLP (C) No. 	435 	/915 	(CC-6660/9) 

ORDER 

Ledve araril.ed. 	e hve Fi.drd ie.rnd .'prisl 

ror tue- 	cvr*. 	,. 

These aDpa1s by 	pei1 	 1rni the 

variOJ5 	orders 	passed by t h e 	Cttra1 	Ad':I rtiv€ 

Tribunal, Gauhati Bench in differei,j rnai.er. 	1Ii- n:irs 

order 	was 	passed on 17.11.1995 in RA 	No.5 	in 	0A 

No.49/69.  

The 	(.o.verr)rn,nt of 	[r;di•d 	hsve 	t i i.5 '4j, 	• 5 	 5 •S SS  

orders- frQIn 	time 	to 	time f o r 	pynient 	ol 	dli 	v-tw, 	dnJ 

...... ... 

............... 
S •. . 	 . 	 .. 	 S 

.t• •••.• 4 •••. :.E1fr 

" i  r,  M Mo  M 
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\ 

(, 	 1• 

. 	, 	.• 	fdC111t1 	f OrCiYi1jr1 	employees 	o.I 	i•IN•• 	Cenr•a1 ! 

Government 	servants 	• working 	in 	t h e 	Sie 	 Un ion • 	 - 	• 	• 	 .,•••.• 	•. •• 	- p... 	 . 	
•.: Territories 	of 	the 	North-eastern 	region 	1' 	is 	riot 

• 	. 
in 

T; disj.11.4te 	thdt 	Specld) 	Duty 	Allowance 	Wds 	orcjrd 	bythe1  

Goverrnnent 	@ 	25% 	of 	the 	basic 	pay 	subjec L 	 ce ii ing • • 	I . • 	
': 

• 	
of 	Rs400/- 	per 	month 	on 	posting 	Ofl•riy 	o i , 	 o r 1 	jr • 

North-eastern 	region 	Subsequently, 	I h 	overnrneflt 

have 	been 	issulna 	orders 	Irom 	time 	to 	I 'inc 	In 	the 4 

• 	roceedj.ngs 	dated 	Aprfl 	• 17, 	1995,, 	ti 

mcdi r ied 	the 	pymerit 	of 	the 	Spec ldl 	D'dv 	eu I 1' 	'rice 	arid 

Special 	Conpenisatory 	'Remote 	LocciLi ty) 	A 11 cwdr,re 

under 

"ihe 	Defence 	Civilian 	enIp)ovee', rviria 
in 	•the'.. 	newly 	 • 	• • 
Ares,wjl1 	continue 	to 	be 	erilitlec; 	to 
the 	Special 	Compenc0tory 	tFpi;ote 

L 

• 	• 	 Loc:;1 ity) 	Al lowdnce 	and. other 	cii 	 ' 
'as admissible 	to 	Defence 	CIviln., 	as;. • 	 • 	• 	Jiithrtofore, 	under 	 HI • x 	ihg 

Initrijct loris 	i'cued 	by 	t 	 try 
from 	time 	to 	time, 	However, 	it; 	r - v 	pct C 
01 	Defence 	Civilian 	employee 	in 	t h e • 	• 	• 	'riew)y 	•defined 	Fied 	Areas, 	Sp'cial 

4 
• 	• 	•Compensatory 	(Remote 	Locciuity) 	i 1 cinc. 

and 	othe 	allowances 	not 	conuir r rr.r;t1y 
• 

admissible 	along 	with 	Fielo 	S'ivie • 	 Coñcession, 	 • 	 • 	
• 	: • • 

• 	 •. 
JJ 

IL 	is 	contendeo 	by 	Mr. 	P,P 	Malhnir 	learneo 

Sen i or 	co'in1 	appedr inig 	for 	the 	(in; Ion 	of 	Ti' 	i ci, 	thcil 

the 	v;'q 	tak'ri4 hy 	t h  e 	Tribunal 	thcit. 	they 	'r 	'r;1i1'ed 

to 	both, 	is 	riot 	correc I. 	dnid 	that 	tlt-y 	woul '; 	-, 	ni1 	Llu, 
- 	 • 

- 	' 	/ 	 '' •-' 	 -•. • 	/ 	 - 	 ' 

• 	 - 	' 	• 	• 	• • .• 	 - 	 •- 	-------.- 
- 	 r 

• 	 • 	• 	• 	• 	 , 	

••-• 
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to 	either 	of 	the 	allowcinces 	Shri 	PP P,-in 	1-irried 

senior 	counsel 	appearing 	for 	sonic 	of 	t h e r - 	n 	jrits 

has 	contended 	that 	those 	c i v i I i an 	employ- wor r 	ii 	In 

the 	defenLe 	service 	at 	vdr1ou s 	sLationt,in h 	rJI,rth - 

eastern 	region 	were 	given 	Special 	Duty 	Allor i 	with 	ci 

yie w 	to 	altrcict 	the 	competent 	persons 	and Ow 	rcons 

having 	been 	deployed,:are 	entitled 	to 	the 	Scici' (1-i 	the. 

csniended 	concessions 	wo'll d 	be 	d)'!-'I i c clt)l' I 	 I 

employees 	who 	are 	transferred 	di'.er 	iiptil l r 	1q75 

t- 	-.:J 	..:, 	•- 	 ..- 
 All those who were serving earlier would be 	r.H.ied to 

both. 	Shri 	Arun 	3aitely, 	learned 	senior 	c:unse1 

appearing for some of the respondents ha' 	ru 	o u r 

attention 	to 	the distinction bitieeni Fielu 	r-J 	arid 

I400ified Field 	area dflU submitted 	th'it 	iii 	c 	where 

C. iv ii 	i an employees are support i rIo 	the 	Ii ..-1 (I 	I? 	pru e 

the 	border 	oprrt iorial persons deployed for 

requ 1 renieri ts 	facing the immense 	ho'.1 si it i e 	hey 	w 	l 1 

be 	d e n i e d the paymèn of 	both 	.ilowances 	w-hil 	the 

personnel working 	in the Modified 	rield 	Area, 	ii' 	other 

words, 	in barracks, will be 	entitled 	to 	doubl e 	bieft 
- 	

:-• 	 . 	 - 
r 	I 

.. 	:Qf 	-both 	the 	allo.waice. 	This - 	creates 	hios'tile 

I 	discrini lndtion and unjust resul ts 

- 	Kd1in 9. regard to the rpective 1rnniin1 ion 

we 	re 	of Ihe view that the 	Government 	)I'vuiu 	oceni 

I 	 2? 	3 
3 	 4. 

WN 

--.. 	• ;r. 	- 	.-.. 	 ,.Sf 	... 

:2  I 	- 	•- 	 P_ 	 - 	 C 

•1 	 . 	A 

	

/ 	 A 



extending 	the benefit 	of payment of 

Al I owanceto all the defence employees wrk iryjn 	i •  

North-estern- I region as p e r the orders by the 

Government from time to t ime as on ApH1 17, 1995, cy 

are entitled to b o t h t h e Special Duty All u';r'ee as wel 1 

_____. 	
.. 	.. 	.. 

. 
I 	II 	411 

 
V. 	C k, 	Ca 	V InII dI 	V 

jr 	J-•-. 	 ....-.--. ...5:,..:•• 

Allowance,. 	Ihe.sanie 	canie 	to 	be 	modified 	n.:'. Is 	thit 

d a t e 	Thereore,irrespective 	of 	t h e 	F ii Lier 	Or 	1? 
not 	they.have 	been 	dep1oyed 	ear1 ierto 	t h,J il. t.i..:te, 	all 

/ 
are 	entitled 	 V HI o 	that 

j date. 	Therafter,. 	all 	the. 	prsoruii . whehe 

transferred 	earlier 	to 	that 	or 	trari'Ierr irow 	on 	O 

a f t e r.: 	that 	date; 	shall 	be 	entitled 	to ' pdvnurit of 	only 

one 	set 	of 	Spcial 	Duty 	Allowance 	in 	term'- 	'i dbOVe 
. 	. 	.. 	. 	. 	'... . 

modifed order \ _- 

. 
000-1, ;m:.1 	

of. 	S I 	i 	DIdY 

V. Allowance 	to 	the 	d'fence 	civil,ii 	persuiu 1 	d'ployed 
I1  

at 	the 	boroer 	area 	for 	support 	of n'rational 
- —J 	 ti 

4 requirement, 	'they' 	face 	th 	imminent I!1_tsl,t1es 
- S 

support in 	the 	rnrmy 	persopnieI 	de1>1 'Iy  '1 	there, 

-Necessarily, 	they 	z.1one 	require 	the 	douhl e poyfneriL.'as 

o r d e r e d 	by 	the 	Gov.rnmerit 	but 	they 	cannol. 	be depriveu 

of 	the 	same 	since 	tt*ey 	're 	fac my 	imm men  I-t ii it ie- 

- S — 
,54 	

4 

1 
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1 
in hilly areas riking their 1 ive.s as erivi 	ysd 	ri 	t h e. 

proceedings of the Army dated January 13,  __ Q_  /C  But 

the Modiuied Fiid Area, in other words, in k: defence 

terminology, . "barracks in t h a t area i esser 
: 

riskiny 	area; 	herice 	they shall riot 	be 	i 1 :d 	to 

'j erit 	Under these c i r c upi -3 a nc: es 	Hr 	P,P, 

Ma' hotr0 	is 	riçie in saying that the wor c 	 I he 

order 	requires 	modificaiion 	The 	Go 	It 

di rec ted to modify th ec order a n d issue .i:he 	i ri 

accordingly. 

	

The appeals ar - disposeu 01 aconin';yiv 	It 

is indde clear that the Urti on of tndi a 'is not iii I Lld 

to recover any payments made of the period lu ior to 

-April 17, 1995 No costs 

.: 	. 	...• 	•.• 	•.. 	•• 	•. 	. 	. 	S  

(K RAM SWA1,Y , 
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\Ht SlUVAlAVA 
C014 rnc)LLr n 

S 

Icki : 03G) 	1(0 I('J 

0361 	505.19 1111 

Fnx 	0361 	55020' (F) 

TTF 	ttiT {Z1T 

PiiL 	1ll ') - 701 171 

CON inOlUR OF OFFENCE fCCO)IN)S 

UDAVAW 	Vl HAll. 	til' IA t t(1. 

GUWAHAF 	• 	7QI1?' 

vo Ho.PAV/rcCIl/')lS 

Vate d1O 

CQl(?tj 0 )c1 ? 	r 

• 

	

it 	L 	kegakdulg 	
J o 	Fefd 

0onrOfl 	o Ve 	ne 	Cv 	£an 	 • £tt Fd and 	n 

FLt(ai e a,6 i it COI16O/tt1lW. WII. Govvt1ltlI2l 	okdk izzued 	om time to 

T1i e Vence cvLt.Lati 	J;tu.ng Ln Fd attd .Mod.Led 

a&a 	a6 	,i cai.LCd 	•Ln 	MI.L'LY 	o 	VI1 	ZtC 

l.37269/AG/PS/3(a)/90/0'Ik 	 da.td 13/1/94 a 	 O 

ii,i-tnO1lV.aky 	 .OI1C 	4O11 	 9.IIv 	aged 	tt Aj 	d.Lx' 	to 

1.fit4'ty °6 Vee1lCQ. £eek. 

((((ted 	75/111964 	a,td • Ap 	id'e' 	o 	M.L4.tk 	o 	Ve6HC 	 ek 

/O. 25761IAG/PS3(b)II46 	2 	
dated 	 02/03/6S 

ItpQcvelJ. 
4 V 

Adn:.LbJ 	o 	otIJ 	it1i_inOlteakUJ 	 C. 

lICQ'Ot 
	

in Fed and lad.d F.IO ait9a4 Wa6 bkOUh 	Olt 	•fl •t1I 

((POtIg GauL 	do, eqILQ 

	

an II 	UTI0Il 
W ( 

	ecLa46tc 	OIt O 	aa4 vdQ 

• 	M.(I.L4t'tf 
 

(16 . VQ.nc.e teek o 	I 311t9 4 . 

(1) dt.31/7/95 

• 	('  V 

	JICC. 

Mi4'uJ 
I.I.t/31269/AG/pS3.(a)/730/0J0 	dt. I i/4/9 

iJo. 1372691AG/P3 (a) / 1867/UI 1' J/4 	vceJ dt. I 7/9/95. 

The Fed 4CkULC 	COI1Ce4OII6 	hi u4 do 	io 	ncCtid 	ant
f. 

o}ItC't 	aoWaCe 	n 	I1Q. 	on' 	 Cot:Ipefl4a0k& 	Fed 	Ae.t 

API,I'Jancp. (CFAA) 	OIL COftipn 	.to'tLJ ModLCtl F.eLd Aa AUOWaI!Ca 
(C1(FAAI 

a1p 	abe 	O 	CI(uJce peJtoItue 	hctt a Zakqe nitntbe 	o 	• f)ci1C 

cJiJaI14 ake heitg paid CFAA and CMI:AA 	
1te 	Okm o. nyOIl. ta.tJ 

aCowane. 	A 	eoptj 	o 	 o 

!.!U.3o(4)/9o/u(pJ/ e) daed12/3/9 	u 	ht4 itegakd 	S1 kCpOlt 4 . 

O 0 n 	e&ence made and C(OA'4 	
.t1IeFteOl 	s 	çncLa4ed 

 it 

hr 	W.(.tIt 	kch 	4 4 t 	expfaaOJ. PayiiIefl 	0 	n,o,tp.ta 	a U011 1 a11CC 

o 	CIAA au CMFAA 	o Oe6rJtce CtU 	al14 	4 a pak • ü 	FSC (I4 tV 

( hkn' n  

ftc 	op7'd 	i,,,neda:P.CJ (tnd paqtileu.t4 ma dv 	a 	a 	o fir 

av/t 	(1 4. 	4110u1 	.II.4r. 	IiO.f Cr.. 	iI 	d.(aC 	
CC(1uCflt 	 L, 	LI 

	

r fr.d waned b 	auctab•r w(:!t 	Ii e ((u.(: 	t:1iOkt 	itd 	1I !J 	hr 

1i1(ved 	ace kdl1gZy.. 	 •• ••• 	 • 	• 	• 	• 
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In. 

In view o$ tile abovc IJOU  alt C 	
il t 0 h 

	

6tC ,iCaC(t't 	 to uak0U 	CkUCC bkanhe 	o 	
yoU1 l( 

and Lowe'i 	 o 	$CC 	/tC(OVC. 	06 paiJmeil 	aLkCad 	raa(IC 

eaJtLek on 	 o 	Coak 	judgernen 	Ok O(iCkWC 

4h0w ca4e 	oeC4. WC a/iC aL0 	t).kUC11g ouk 	ub-o $ 	cQ.' 	o 	or 

paffliCfl 	0 	tC ni0flCa'tY aLLowance 6Jtoln 	ft 	month. 	F1LkBtCk 	CA1 

fttdien 	on 	1i 	above aeeot1n 	at1 	£mpLCflICi 	 o be aItC  

hLd n obeyance and ongoing ea e conCCd n CAT Ck payC 

FSC 	att 	qa'ted 	o be d6endeC! on the b as i ,5 0 6 	 O 

Veenee Leek dated 1213/99. 

A .copq 06 .tIt 	ii .1ct.on 	itd Lu 	!i- 	
keqa': d n:aU 

ndLy be endoked to us . 

V 011k 	: 

S1TVASTAVA) 

Lt Gey4S.C. Chap/ta 
Ch.ô6 Sta66  
l(q'c4. 	2ekfl Command 
Fo'it UcLtam, 
CALCC.LTT/F 700 021 

1. MctF

. ' 

S.V. Maaitt(- 

Ch 6. S;Ca66/ 
UQ 'tp 	/
C/ A.P0 	/

2. 	Ma S.S./Cha1taL 
Ch6 Sf
UQ /tp/.
C./APO

3. 	M 	S S. Pttk
CIj i'tLneek
Uq. '.
Ca. 

4. . 	Ma] Gei 	V. K. ViaVSM 
G.O.C., 101 A/tea 

C/O 9, APO 

l3'tg. S. K. Shaknia 

6 Eig.Lnee't 
S(i upIljze 

6. 	 TltulzkaL 
C (A . it\ F O'C e) 

L  

CopZ 	o $ 	MOO 	co'tt'-° 
1213199 avid CGVA MCVJ Ve€h 	Le.c 	da.ed 

1/4/99 	mefl0flC(i 	abov° 	a 'tC 	nc.eo 	d 

w.L.th keqtLe. 6  

) 	o ge 	ceal!L'I3 o$ pa(JmCfll o$ CIAA 

CMFAA (tall1 Apn.LY 9 Yay bLeL 	opp(. 

£) 	t o 	g et , 	flecOv'C' . o 	. 

whaOCVCkaU11 	c6ec1 a$.t 

e)tVfl9 6 11 ow cau42 iiC"C. 

	

") W.hkoLdZ19 	pjrn€t 	••. on 

acCOLflt aga.Liit CAJL'J" 

mpLemefl'a0 it. 	. 	. 

) 	o 	 on 	OOJ 	 CAT 
v  
c4e4/,tP.P40 ' 

bLte? on MOP
ce 

Let.tek o 	i2// °  

- --'- 	 •4 

t . 	r A .?J 1 1)11 	. 

• 	•': 
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5/5/99 

The G!.869 wS 

- äZ1 	 aZC 	
' 

- Your Lt N L 	s ic/2 	. i2/2/c L!. O4/a iC/22t/j3 dt 3/2/9 	
ä 

04/B3SiC/230/ 	dt  

Sy Bills bearino Vr No.CV/86?/0)/9 dt Z3 0 lO99 V Nc., Cv/8 6?/Ot/32 dt l8!2,/; Cv/e 69/02/91 dt 10 3 8 98 cv/a 9/0/; dt l6o9r93, CV/6f49/02/200 nt 	 CV/869/06/67 dt 2.88;Q8 r  CV/869/0/JL20 .dt 12399 CV/969/03/121 dt 1//9•9 CV/69/06/2Oc dt 4/2,199 ae returned herewith u.npased with th remarks g' 	•110 

M Per the rccnt order/clarification of Govt of Xnd 
Ministry of befence, defence civilians who 

aL in eci Field Concessions in kind, as per releva 	apprj 	f letters No Pj025/AG/S 3 )';/D (a/c 	j 	at 	
•0 

are not ryj 1 ed t O,s1r 
 

Area allowgg ces $1 & - A 

In view of the 	
the 	r: 1e the above SUject az r-j-•J h3ewt€h 	 of 

/4. An,t already paid towards the above ff9fltjed ailowaces are therefore treated as 
Irrigular and ovorpayments worked it in each case and recovery of overpaymen

'J.  intimation to this Offi2Q 	 t may be effected w i  

IN 

A 	 • 

1 ( IRaJkorwar) •-- 

for Garrison Eflgin 	

: } 
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